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Chamkaur town point to the existence of an
ancient town at that site;

(b) if so, what is the estimated age of that
ancient town; and

(c) whether there is any difficulty in
carrying out a proper excavation at that place,
if so, what is that difficulty?

Tue MINISTER rorR EDUCATION AND
NATURAL RESOURCES AND SCIENTIFIC
RESEARCH (MAULANA ABUL KALAM AZAD)
: (a) Yes.

(b) 2000 B.C.

() Yes, the congestion of modern
buildings in the area.

STATEMENT RE STARRED QUES-
TION No. 434

THE DEPUTY MINISTER rOR HOME
AFFAIRS (SHRI B. N. DATAR) : With your
permission, Sir, I shall confirm what I stated a
little while ago subject to correction,
regarding starred question No. 434.

Locally recruited persons who were
drawing Andaman Special Pay on 22nd
January 1951 are still drawing this allowance.
This has not been withdrawn from them. Only
persons recruited locally after 22nd January
1951 are not eligible to this special pay.

PAPERS LAID ON THE TABLE

MINISTRY OF FINANCE (REVENUE
DivISION) NOTIFICATIONS

THE DEPUTY MINISTER rForR FINANCE
(SHRI M. C. SHAH) : Sir, I beg to lay on the
Table a copy of each of the following papers
under section 38 of the Central Excises and
Salt Act, 1944: —

(i) Ministry of Finance (Revenue
Division) Notification No. 1-Central
Excise, dated the 8th January,
1954.

(ii) Ministry of Finance (Revenue
Division  Notification

[21 APRIL 1954 ]

Bill, 1954 3600

No. 3-Central Excise, dated the
11th February, 1954.

(iii) Ministry of Finance (Revenue
Division) Notification No. 6-Central
Excise, dated the 28th February,
1954.

(iv) Ministry of Finance (Revenue
Division) Notification No. 7-Central
Excise, dated the 19th February,
1954.

[@) to (iv) placed in Library. See No. S-
112/54.]

THE APPROPRIATION (No. 2) BILL,
1954—continued.

MR. CHAIRMAN: We shall now take up
further discussion on the Appropriation Bill.

SHrR1 T. BODRA (Bihar): Mr. Chairman, in
the Appropriation (No. 2) Bill, 1954, I find that
the hon. Finance Minister has set apart 4 crores
36 lacs and 95 thousand rupees for the tribal
areas, and this sum is expected to be spent over
8 lacs of tribals who are spread over 16,000
square miles. It may be argued on behalf of the
Government that a larger sum could not be
voted for paucity of funds. But at the same
time, can we afford to ignore the tribal areas? |
beg to remind the House, that this area has got
its own strategic and political importance. In
October 1953, there was an unfortunate
incident at Achingmori in the Tagin area in
which a small party of civil officials and
Assam Rifles was set upon by tribesmen. Some
persons were killed and several held as hos-
tages; arms and ammunition were also lost.
Three columns were later sent to the area and
they successfully completed their mission by
January 1954 and there were casualties on both
the sides. Our Finance Minis-"Ber must have
kept in view thelosj of officials, arms and
ammunition which might be valued at more
than 4 crores of rupees.
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[Shri T. Bodra.]

After all, what are the reasons behind all
these? Why is there a separatist tendency in the
tribals? Why does the administration of the
tribal people appear baffling to the Government
of India? I am myself a tribal and in my
opinion, I can very, well ventilate the
grievances of the tribals. The tribals are not less
patriotic than any other Indians. They are the
flesh of flesh and bone of bones of Mother
India but there is discrimination against them.
We have a feeling that the tribals or aboriginals
appear to be not wanted anywhere. Aboriginal
leaders, lawyers, advocates, magistrates, judges
and officials who are acquainted with the
manners, customs, languages, and culture of
the tribals are not wanted anywhere here in
India. Even the British Government never shot
down the tribals on flimsy grounds but here,
unfortunately, we are shot down in the Tribal
and the Scheduled Areas. Now, do the tribals
exist to be treated as animals, fit to be shot
down, or do they exist there as full-fledged
Indians with all the rights and opportunities
which are open to other Indian members who
are much more advanced than the tribals? We,
the tribals will stand to safeguard the interests
of Mother India in times of war and in times of
any other emergency but today when we abori-
ginals want bread, will you give us stones?
When we aboriginals cry hoarse for equal
chances and opportunities in life to develop
ourselves in our own way, will you slam the
door against us?

I would like to point out that a provision of
Rs. 15,19,400 has been included in the Budget
Estimates for the year 1954-55 for the mental
hospital, Kanke, Ranchi, where there are less
than 300 patients. When this sum of over Rs.
15 lakhs can be set apart to be spent on insane
persons, is it not surprising that the Govern-
ment should think of spending Rs. 55 only on
a member of the Tribal Area, simply because
he happens to be a tribal, simply because he is
not vocal, simply because he is  back-
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ward, illiterate and unsophisticated? Rs. 4
crores is too meagre and inadequate a sum for
ameliorating the conditions of tribals so far as
their educational, public health, medical, vil-
lage roads and other problems are concerned.
A tribal is tired of vain promises and pious
wishes given to him from time to time from
the Press, the platform and in conferences and
discussions. He wants himself to be treated as
one of the sons of India and the moment the
aboriginal finds actions of discrimination and
shabby treatment, he gets very much depress-
ed and becomes the most fierce fighter for
separation and this separatist tendency has
been shown during the last general elections of
1951 in all the Scheduled Areas and the Tribal
Areas. A cursory glance at the report of the
Commissioner for Scheduled Castes and
Scheduled Tribes will prove that except that
many of the States were visited, and road
mileage covered, and travelling allowance
made, nothing concrete has been done so far.
Five Regional Assistant Commissioners were
appointed but for the tribal candidates the
doors of these appointments were closed, not
for lack of suitable candidates but perhaps the
policy of the Government was not to take the
tribals in high offices. Is this not
discrimination?

I would also like to refer to the conference
of the 7th, 8th and 9th June 1952, concerning
Scheduled Tribes and Scheduled Areas which
was inaugurated by the President and
addressed by the Prime Minister and the
Home Minister, and attended by the Chief
Secretaries of the various States. Many useful
discussions were held and recorded but they
are yet to be honestly implemented. We the
tribals look up for the honest implementation
of Government schemes but tc our utter
disappointment we find all our hopes dashed
to pieces. You can gain the confidence of the
tribals on the first day when you look like a
good missionary coming to our salvation, but
the moment we the tribals find in you that you
do not want to practise what you preach, that
you speak something, write something and do
something, you lose our confidence;
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the Government should take note that it has
lost the confidence of the tribal and to regain
that confidence will be a thousand times more
gigantic than the Damodar Valley Corpora-
tion or the Kosi project and certainly it will be
much more expensive too.

Appropriation (No. 2)

Appropriation of such meagre funds will
result in the political murder of the tribals.
Take the example of the census. In 1941 the
tribal population was 248 lakhs but in 1951 it
is only 167 lakhs. In ten years' time the tribal
population instead of showing an increase of
10 per cent, on the total, appears to have died
out to the extent of 81 lakhs. That means that
the tribal population is being wiped out at the
rate of eight lakhs per year. As a consequence
of this ,the tribals have lost 8 seats in
Parliament and 81 seats in the State
Assemblies and who cares to be responsible
for the loss of 81 lakhs of tribals within a
short period of ten years?

Now, let us take education. Education plays
a great part in the building of a nation and it is
only the educated people who can be the most
effective people. As the tribals are uneducated,
they are not getting due representation
anywhere in the map of India and in the great
many Government schemes of their own coun-
try. Provisions for scholarships are made by
the Government of India for the tribals but
they never reach the students. For example,
take the case of Ursuline Convent, Ranchi.
The Catholic Church which has been working
among the tribals in the Scheduled Area of
Bihar, started college sections for girls'
education in the Ursuline Convent, Ranchi,
providing first class buildings, professors and
teaching, but the State of Bihar did not like
this action of the missionaries. The Patna
University refused to grant affiliation to it. The
girl students of the First Year class who had
secured admission in July 1953 and had
applied for the Government of India
scholarships, were not given any scholarships
perhaps on the ground that these girls had se-
cured admission in the Catholic Mis-
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sion College. As a result of this whatever
money was sanctioned by the Government
must have lapsed on 31st March 1954.

I would also draw the attention of the
Government to the Report of the Ministry of
Education for 1953-54 in which under the
heading Inland Scholarships for the Scheduled
Tribes it is mentioned that 117 cases are
reported pending on the flimsy ground of want
of information, which information could have
been had on a mere writing of a D.O. letter to
the State Government concerned. And how
many Scheduled Tribe candidates have been
awarded overseas scholarships? Just now my
hon. friend has stated that more than 3,000
students are already studying abroad. And how
many of them are Scheduled Tribe candidates?
Perhaps the figure is negligible.

Again I protest against giving Government
aid to Adimjati Sewa Sangh which is a non-
official body. I come from Bihar and I know
that this Adimjati Sewa Sangh is not acting in
the interests of the tribals but they are sowing
the seeds of enmity and hatred between the
Christian and non-Christian tribals. Certainly
this is not the intention of the Government of
India. My feeling is that the Government of
India should provide adequate sums for the
welfare and administration of the tribals and
should implement their schemes honestly so
that the tribals may not demand special
privileges and concessions after the period of
ten years is over.

Dr. RADHA KUMUD MOOKERIJI
(Nominated): Sir, I am sorry to say that the
Appropriation Bill does not reveal the
principle or the scheme on the basis of which
these appropriations are made: and therefore.
it is very difficult to judge whether these
appropriations are properly made with
reference to any priority of national needs. In
this connection I should like to say that the
statement of appropriation should clearly
show the percentages of the
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[Dr. Radha Kumud Mookerji.] total revenue
earmarked for different Ministries and
departments. In this connection I wish to bring
to the notice of the hon. the Finance Minister
the excellent practice adopted in the budget of
the United Kingdom Government which shows
what percentage of the total revenue is appro-
priated by different Ministries. For instance, on
Defence, and National Debt, the appropriation
is to the extent of 9 s. in the £; Defence proper
amounting to a little over 6 s., and National
Debt being a little over 2 s. Similarly, as
regards education; you have got clearly an
account of the percentages of the total revenue
allotted to all these nation-building
Departments. Therefore, I say in the absence of
any such scheme or principle, it is very
difficult to judge properly the efficacy of the
various appropriations made. I am prepared to
show this to the Finance Ministry if they want
it, that is to say, the way in which the
appropriations are shown in the United
Kingdom budget.

My next point is this. I am concerned more
with the provision for Education and also one
item of Defence. I will first take up the De-
fence budget.

I think that the conditions of defence and
security in the world are materially changing
whereas these appropriations do not recognise
the change, the radical change in the political
atmosphere due to the Pak-American military
alliance. This military alliance is meant to
increase the military strength of Pakistan and
therefore, we in India must review-afresh the
conditions of our security and defence. I should
like to say this, though it is hardly relevant in
the context of the question before the House,
that American opinion is not to arm Pakistan
against India. But apart from the American
assumption as to the aid, we have repeated
utterances made by the Pakistan Prime Minister
and other authorities to the effect that the
immediate purpose of this military aid of
America would be that it will ease very much
the solu-
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tion of the Kashmir problem. This statement
has been repeated time and again, and again
quite recently, the Chief of the Azad Kashmir
State made a declaration in Dacca to the effect
that certainly this military aid would be of very
great help to Pakistan for obtaining an easy
solution of the Kashmir problem. So, what I
mean to say is this, that despite the assurances
given by the American Government that this
strengthening of the military position in
Pakistan will not be ioperating against India,
despite all these assurances, I think that we
must take the worst view of 1 politics and
prepare for the worst because the real fact
might be as described by the responsible
Ministers of Pakistan. I therefore, think that
some change in our own military budget should
be made with reference to the main issue that
confronts the country.

And then, again, as regards the assurance of
the American Government that the military
aid of America will not be used by Pakistan
against India, I should like to say this, that the
words 'defence’ and 'offence' may be variously
interpreted, and the line of division between
offence and defence is very vague. Who is
going to judge whether any operation
undertaken by the Pakistan Government is
directed against India or not? The intervention
by America to decide that will be construed as
a specific infringement of Pakistan's
sovereignty. Therefore, I do not think that it is
such a very easy matter to decide that any
action undertaken by Pakistan is an operation
not aimed against India. I would only like to
discuss, in this connection, our appropriation
for the Navy. I am afraid that the Navy as an
important limb of the overall defence forces of
our country has been neglected. It is given
only a paltry sum of Rs. 12 crores in a military
budget of over Rs. 200 crores. I find from
facts and figures that the Pakistan Navy is
almost equal to the Indian Navy although the
Indian Navy is charged with the much more
formidable task of defending a very extensive
coast-line. The Indian Navy
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consists of one cruiser; Pakistan also has one
cruiser; and therefore they are quits on this
account. Then, India has three destroyers as
against Pakistan's- three destroyers. But, we
have three destroyers on loan; of course,
loaned and old destroyers have their own
value. I am not a military man and I do not
know of what use will these destroyers really
be in an emergency, these that we have got on
loan. Then we have five frigates as against
Pakistan's four frigates. We have six mine-
sweepers against Pakistan's four mine-
sweepers. We have one survey vessel and
Pakistan also has got one survey vessel.
Therefore, from the point of equipment, India
is practically approximating to the naval
equipment of Pakistan. The real reason for the
imperfect development of the Indian Navy is
that the British during their days depended on
their own Navy and did not care to build up
the Indian Navy as such. Now, we have to
think of rapidly building up our National
Indian Navy. The first requisite for .such a
start is the training of the naval personnel.
Unless this task is undertaken in a responsible
manner much headway cannot be made for
this training course means a period of five to
six years; and, therefore, I am anxious that the
training of the naval personnel should be
undertaken almost at once because it takes
much time for the training. Then, there should
be ample provision for replacement. Almost
all the ships of our Navy are absolutely out of
date. Our Navy should be modernized and the
budget should make adequate provision for
such modernization.

Then, at least there should be at least one
aircraft carrier to give a Navy its central
strengtlr. Now, 1 understand that full five
years are required to train persons for
manning an aircraft carrier; there are so many
technical subjects to be learnt in a period of
five years; and this period -will be required
for manning and training up the naval
personnel for running the aircraft carrier. The
utility of an aircraft carrier is this. It can carry
forty to hundred aircraft
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and operate as a mobile airfield. The

United States of America has at least
fifty aircraft carriers and the United
Kingdom has twenty; and we have

yet to think of building up one..............c.c......

PrROF. G. RANGA (Andhra): Building up
one, or purchasing one?

DRrR. RADHA KUMUD MOOKER-JI: I am
not sure which. Then, there is another point.
The Indian Navy must"be a two-ocean Navy
because it has to guard not merely the western
coast—the Arabian Sea—but also the coast of
the Bay of Bengal. And, therefore, I say that
for both these requirements—namely, the
building up of the Indian Navy and its
modernization, the provision made in the
budget is, in my opinion, hopelessly
inadequate and poor especially under the
present changed conditions of defence and
security. Our budget must move with the
times and must not be a stationary budget; and
I feel that the Finance Ministry are not taking
a dynamic view and a more realistic view of
the situation. If they cannot do it, let them
consult others; let the whole scheme of de-
fence be recast and better appropriations can
then be made.

Now, as a person who is deeply interested
in Education, 1 have to quarrel with the
provision made for Education in the budget.
Of course, I know that Education is a'State
concern and is not therefore very much the
responsibility of the Central Government. A
very fundamental fact in educational
development is that education must be made
to depend more and more upon the principle
of individual treatment; and, on this subject, 1
am glad to say that I am fortified by you, Sir,
as Chairman of the University Commission;
and, therefore, the fundamental principle of
education that you with so much ability and
vision have emphasized is this that all
education must depend more and more upon
the principle J£ 'individual treatment' and not
on me principle of mass production in educa-
tion or mechanized education.
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[Dr. Radha Kumud Mookerji.] Now I will
give you some instances. In the best days of
India's intellectual history there was the
University of Nalanda. Of course the term for
university then used was Mahavihara. The
Nalanda University counted 8,500 post-
graduate students hailing from foreign
countries in the past like Korea, Manchuria,
China, Tibet and so on. This university
counted on its rolls 8,500 post-graduate
scholars who were taught by 1,510 teachers on
the basis of the proportion of teacher to taught
as of 1:6. Of course this is not the occasion on
which I can expatiate upon the academic
glories and achievements of this ancient uni-
versity which stand to the credit not merely of
India but also to the credit of the whole world,
because this university was the maker of
civilisation of so many foreign countries. Now
modern educational thought is also turning
towards this fundamental issue in education.
You have heard of the famous Massachusetts
Institute of Technology, the most important
technological institution of the world. Now
this institute of Boston has 1,171 professors to
teach 4,874 students, and these professors
teach 900 different technological subjects in
schools, and the proportion of teacher to
taught is 1 : 5, whereas in the technical insti-
tutes of India there are hardly more than 100
technical subjects taught. The American
technological institution is teaching more than
900 subjects.

Now I will mention another instance. The
Reed College of Oregon in the U.S.A. has
limited itself to the admission of 600 students
only who are to be taught by 60 teachers on
the basis of the proportion of 1 : 10. And it is
now acknowledged that this Reed College of
Oregon, based upon the principle of individual
treatment in education, has produced more
scientists and Rhodes scholars than those
produced by the universities of Chicago,
Columbia or Ohio, in its atmosphere of
complete freedom, coaxing out of the
individual the utmost within him.  Therefore,
the same an-
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cient ideal for the making of man, the ideal of
personal touch between the teacher and the
taught, is operative in these modern
institutions.

Then I have to refer to another instance. It
is that of the Phillips Academy at Exeter in the
State of New Hampshire. Now an ex-student
of this school made a very large donation on
the condition that it would provide for one
teacher for every ten boys, i.e. to prevent mass
production in education, lest "numbers swamp
humanity". I therefore plead that it is time that
we radically change our fundamental ideas of
education, for after all the entire future of our
nation will depend upon how the younger
generations are being built up. Every
individual, every young man, is a sacred asset,
and we must make the most of this asset by
means of educational methods which should
be more effective in their scope and treatment.

Now I once more repeat that henceforth the
Finance Ministry should make their budget
figures more intelligible and  more
understandable in their proper significance by
applying the scheme to which I have referred,
the scheme by which the appropriations for
different Ministries should be shown in the
light of the percentage they bear to the total
revenue. If we had these percentages before us,
we would have been able at once to claim far
greater appropriations and revenue for really
more important nation-building departments in
the order of priority to be fixed by the Cabinet
subject to the approval of Parliament. And
therefore, it is for Parliament and the Cabinet
to decide beforehand the principle, on the basis
of which these various appropriations are to be
made as between the different Ministries.
Thank you.

S 5. MAHANTY (Orissa): Mr.
Chairman, I wish {o confine my re-
marks only to two Ministries, namely,
the Ministry of Irrigation and Power
and the Ministry of External Affairs.
Before I proceed to offer my criticisms
far ="at they are worth relating to

v of Irrigation and Power,
- Y
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I wish to record my sincerest appreciation of’
the Minister in charge of Irrigation and. Power
and of his most able Deputy, whose initiative,
sincerity and drive have really gone a great way
in improving the conditions in most of our river
valley projects which 1 have come across. [
wish to state publicly that they would serve as a
model for the other Ministries of the
Government of India. They do not stand on a
false sense of prestige; they are amenable to
criticisms for whatever they are worth and they
try to improve things.

But having said that much, I do not wish to
create the impression or the illusion here in this
House that all is well with the Irrigation and
Power Ministry. I take strong exception to the
procedure which has been adopted by that
Ministry in keeping many important reports of
Inquiry Committees pigeon-holed ad infinitum.
In this context I wish to invite the attention of
this House to two very important reports which
relate to the Irrigation and Power Ministry,
namely the D.V.C. Report—of Mr. P. S. Rau—
and the Champekar. Report which relates to
Hirakud. As was stated yesterday, the
Government seems to suffer from some sort of
psychological complex of not having made up
its mind once and for all and then pursuing a
decision. In the beginning, when D.V.C. was
constituted, it was thought fit that an
autonomous corporation should be created.
Now the Rau Committee Report has dis-
illusioned the Government about autonomous
corporations. | can say that if ever the P. S. Rau
Committee Report is published, it will really
disturb the public mind very violently. But the
Ministry thought it fit to sleep over that report
though nearly one year has elapsed. This also
raises another fundamental issue. The Minister
for Irrigation and Power is not here, but I am
sure that all these things would be
communicated to him and he would take the
earliest opportunity of explaining them.

PrOF. G. RANGA: But is there anyone
taking down notes here in this House?
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MR. CHAIRMAN: The reporter is
there; the newspaper reporters — art.
there. (Interruptions).

j Lakshmi Menon is there.

>

Shrimati

PrROF. G. RANGA:
House.

It is all bad in, this

SHRI S. MAHANTY: Sir, I was speaking
about the P. S. Rau Committee Report. In the
meantime, the gentleman who was the
Chairman of D.V.C. Inquiry Committee has
been, appointed as the Chairman of D.V.C.
This raises a very fundamental issue, because
we know that Mr. Rau, in his report, made
many pertinent and valuable suggestions. The
very fact that the Government have appointed
him as the Chairman of the Corporation—
without, of course, letting us know to what
extent his recommendations have been
accepted—creates the impression that the
Government are in a mood to accept all his
recommendations. Otherwise a man with any
amount of self-respect would not accept the
chairmanship of a Corporation about which
he had many adverse remarks to offer.

The P. S. Rau Committee Report, if I
remember correctly, made one very pertinent
recommendation that a Corporation should not
be allowed to operate in an extremely autono-
mous manner as the D.V.C. has done.
Therefore the P. S. Rau Committee suggested
that Parliament should also have some sort of
control, that the Government should also have
some sort of control, on the affairs of a
Corporation. Now, if you remember correctly,
whenever in this House we try to raise any
matter regarding any Corporation or any other
autonomous body, we are told not to open our
mouths on the subject, because it is an
autonomous body. Now, what happened about
the D.V.C? You know that the scandal about
the case J of an excess payment of Rs.
1,50,00,000 ! to a contractor in Konar. We
want ! to see that report. Why is the Minister
for Irrigation and Power holding up that
report? Secondly, about the Champekar
Committee Report. That Committee has also
reported that false
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[Shri S. Mahanty.] muster-rolls were being
maintained as a result of which a few lakhs
had gone into the pockets of a set of un-
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scrupulous persons. I would like these reports
to be placed before public scrutiny as early as
possible. Government should take care not to
pigeon-hole such valuable reports and keep
this country and this Parliament in dark about
matters which are really vital from the
country's point of view.

Now, I will come to the External Affairs
Ministry. The affairs of this Ministry have
created the impression that the foreign affairs
are exclusive ly and solely the concern of a
few debonair politicians sitting in air-
conditioned chambers. If I may say so, foreign
policy is not a metaphysical subject; nor is it
an esoteric subject. It should be understood by
the people at large, by the men in the street, if]
it has got any sense at all. Alas, the days of]
William Pitt the Younger are gone. We are
living in a democratic country, and our
policies and programmes should be under pub-
lic scrutiny at all times. The impression should
not be created and I take strong exception to
the fact that the External Affairs Ministry is
functioning in a sole and exclusive manner.

SHRI B. K. P.
is that manner?

SHRI S. MAHANTY: 1 do
the peculiar set of circumstances under
which our foreign policy was formu
lated. I am not unappreciative of the
fact that our Foreign Minister had
to function under  very  difficult
circumstances. Therefore, 1 am half
in mood to excuse him for all his
lapses, but, the fact remains to be
said that the difference between &
wise man and a fool is that the fool
learns from his own experience, while
the wise man learns from others
experience. We must try to
learn from others' experiences
without waiting to learn from|
our own experiences. Now, in|
this context..............

SHRI M. GOVINDA REDDY (Mysore):
Where do you place yourself?

SINHA  (Bihar): What

realise
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SHRI S. MAHANTY: I am coming
to the question of Indo-Pakistan re
lations. I am not one of those fanatics
I who always show the closed fist. I
do not believe in the method of
closed fist. I do not believe
that we should retaliate against
every  gesture of foolishness

that may come from the other side. In the long
run, such things do not pay, and the history
of mankind is there replete with instances
where such closed fist methods have resulted in
misery all round, but  at the same time, I do
urge that there should be a certain amount
of firmness in pursuing our policy.  This
House will be interested to learn the
modus operandi which the Americans in
particular adopt in trying to interfere in Indo-
Pakistan relations and to which we have
easily allowed ourselves to be taken in.
Their modus operandi has been like this:
Always they have introduced themselves
as the third party in Indo-Pakistan relations.
They realise too well that India and
Pakistan are twins of hatred. Thus they
have made a confused situation  worse
confounded. In this context, I would draw the
attention of the House to the Canal Water
Dispute between India and Pakistan. The other
day the Prime Minister was pleased to say
something about the Canal Water Dispute. He
made a very important observation which
contradicted his earlier statements else-

where. At one  place he said that Mr.
Lilienthal of T.V.A. had visited India,
written some article in some American

journal and that the Chairman of the World
Bank was induced to accept the
recommendations of Mr. Lilienthal.  He
wrote a letter to the Prime Minister of India
and the Prime Minister of Pakistan and that is
how the World Bank came into the picture of
the Canal Water Dispute. But if you refer to
the answers given by him to questions in this
House, you will find that he said that the
article of Mr. Lilienthal was not a "correct
article". 1 am quoting him ad verbum.

Therefore, 1 ask: If the Government of
India was aware of the fact that the
suggestions of Mr. Lilienthal were not
worthwhile,
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why did they accede to the request made by
the World Bank? This is how the World Bank
and the Americans have appeared on  th
scene as the third party. It has bee
suggested that their report is a matter of publi
security. It is all bunkum. 1 do not believe i
that interpretation of public security. Th
published report is that the World Bank has
recommended that India should pay a
compensation of Rs. 60 crores to Pakistan in
connection with this dispute. You know,
Sir, that in the last year's  budget provision
had been made for India fo realise Rs. 18
crores from India's loan to Pakistan.  This has
not been realised.  This year we have made a
provision for Rs. 9 crores. That will never be
realised too, and the Pakistan Government will
ultimately adjust <the loan against the
compensation which has been awarded by the
World Bank.

Appropriation (No. 2)

Now, I have already illustrated one instance
of how the Americans introduce themselves
on the scene as the third party. Now take the
Kashmir issue. I am not appreciative of the
attitude of the Government of India in
connection with the Kashmir issue. I do not
care whether Kashmir goes to India or it goes
to Pakistan or it goes to hell.

MR. CHAIRMAN: Don't say that.

SHRI S. MAHANTY: I withdraw. Or
whether it goes to heaven. The point is that no
consideration should weigh with us so as to
make the Kashmir issue hang in a political
vacuum. [ am not talking now as an Indian, but
as a man. Now, the Kashmir problem cannot
remain in a political vacuum ad infinitum. If]
you want Kashmir, give some sort of]
ultimatum to the Security Council—fix a
definite date —and tell the Security Council
that, if the Kashmir problem is not solved by
that date, the case will be withdrawn from the
Security Council, particularly in view of the
fact that the Kashmir Constituent Assembly
has unequivocally expressed itself for
Kashmir's merger with India.
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Now, let us go back to the genesis of this
Kashmir question. Here, I invite the attention
of this House to a very authoritative book
written by Mr. Campbell-Johnson, the Press
Attache to Lord Mountbatten. Mr. Campbell-
Johnson was not a layman. He was very much
in the picture. He was one of the most inti-
mate associates of Lord Mountbatten. He has
delineated in that book the circumstances
under which the Kashmir issue was referred to
the Security Council. In the particular chapter
wherein he has mentioned about the Kashmir
issue, he has also stated that the Indian
delegates bungled the Kashmir issue in the
Security Council. They could not face the
Pakistan charges in the Security Council.

[MR. DEPUTY CHAIRMAN in the Chair.]

Thereafter, various hair-splitting interpretations
have gone on and in the end, so far as I
understood the Kashmir issue, the quantum of
military forces on both sides of the cease-fire
line has been the controversial point on which
the whole of this issue has been hinging. In
the meantime various factors have come into
operation. The first is the American military
aid to Pakistan. I need not repeat that the
American military aid to Pakistan has
completely changed the picture. That
the American military aid to Pakistan will go to
augment the military forces of Pakistan needs
hardly  any mention. Therefore, the final
agreement for the induction of a Plebiscite
Administrator in April 1954, if my premoni-
tions are correct, is not going to come about.
Therefore, what will happen? Are you going to
allow those people to live in a political
vacuum? I ask you to consider this. How
would you like as a people to live in a political
vacuum, in a political no-man's land? Certainly,
no self-respecting man would have liked it
and certainly I also feel that you should not
allow them to live in a political vacuum ad
infinitum. Therefore, what other
alternative is left for you? Either
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[Shri S. Mahanty.j there must be a solution
or the case should be withdrawn and the cease-
fire line should be frozen. I take exception to
the hush-hush method of dealing with this
question. Whether we lose it or gain it, from the
larger point of view it is of no consequence, but
there is a human aspect to it. | There is a
political aspect to it and I must humbly urge
that we should not act in a manner which will
create the impression that we have been
buffoons on the international political scene.

Appropriation CNo. 2)

MAJ.-GENERAL S. S. SOKHEY
(Nominated):Mr. Chairman, the subject that
we are dealing with at present is of such vital
importance that I would like to invite the
attention of the House to some fundamental
aspects of the question. I think we all can
appreciate that our most important and urgent
need is to improve the standard of living of
our people. We have seen the recent report of
the International Monetary Fund which said
that the standard of living of our people had
begun to deteriorate since before the war and
now is one of the lowest in the world. That is
the problem which we must meet. At the
same time, the previous speaker told us that
we must have adequate defence for our
country. It is perfectly obvious in the case of
defence that we cannot provide adequate
defence by buying aircraft carriers, guns,
planes etc. from other countries. It is
physically and economically impossible.
What is more, so long as we are dependent
upon other countries for the supply of these
armaments, we are not a free people. In the
world in which we live today, anyone giving
us the needed equipment is going to dictate
terms; no matter how much we may say,
"with no strings tied to it" but the strings are
always there jutting out from every nook and
corner. We must take adequate notice of that.
Therefore to attend to our defence alone, it is
a matter of imperative necessity that we
should, within as short a period of time as
possible, give the country basic industries to
enable ourselves to make all the armaments
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in the country itself. There is no alternative. We
cannot delay it because it spells disaster for our
freedom and independence in the world in
which we live today. If we can understand this
basic need of basic industry, we will understand
that the same thing is needed to improve our
prosperity and to give our people's better
existence. Now it has been said over and over
again that the only way to increase the wealth of
the country is to industrialize and industrialize
rapidly. Industrialization cannot be done by
buying machines for production from outside
the country. It is exceedingly uneconomical to
do so. The only way to do it is to produce the
means of production in the country itself. So
whether we look from our point of view of
raising the standard of living or from the
defence point of view, we come back to the
same problem that we must give the country
basic industries in as short a time as- * possible
to enable the country to make all the machinery
of production itself in the country and also all
the armaments. This is the situation.

If we look to the economic policy of our
Government, as propounded by the Finance
Minister, it seeks to achieve success through
linking it with the sterling area. He thinks that
it is-a sort of rock to which we can hang on
for swimming through our troubles. But it is a
very flimsy support indeed. We all know that
there is great concern about an American
depression. There are indications—everybody
admits it—that there is a recession of business
in America and it may become a very serious
depression, and in connection with that the
Finance Minister seeks to protect the country
by what he calls' 'linking with the sterling
area'. [ want to point out to the House that this
is no protection at all because the
improvement in the balance of payments that
took place in the sterling area during 1953 was
not due to anything that the sterling area itself
did but according to the 1953 Report of the
United Nations Economic Commission for
Europe, the improvement was due to three
separate factors: The growth of
extraordinary
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external distaursitaihty by U.b.A., the
maintenance of a high level of business
activity in the U.S.A. and the continuing
improvement in the terms of trade which has
not set in motion a cumulative contraction in
overseas demand. If the improvement in the
sterling area situation was due to these
factors, obviously if a depression comes, the
sterling area can do nothing to protect itself
and if India is linked up with the sterling area,
India cannot do anything to protect itself.

The second basis on which the Finance
Minister chooses to safeguard India's interests
is to improve the balance of payments, of the
sterling area. As regards the question of
balance of payments, I think this House
should clearly understand that this is a very
serious protijem and we must understand the
implications of it to our own country. First of
all, we must understand that the sterling area
by itself is not the Commonwealth area; the
two are not co-extensive. In the sterling area,
Canada plays no part. Similarly, Australia and
South America which are being developed
very largely by American funds are not
members of it in the complete sense of the
term. So the sterling area really means the
United Kingdom and its colonial territories—
some 46 of them, and Pakistan, India and
Ceylon. Thus the balance of payments
problem really concerns the United Kingdom
alone. And what is the story? The United
Kingdom, even before World War I had
begun to fail to pay for its imports by its
exports. Even in 1913, exports from the
United Kingdom failed to pay for as much as
38 per cent, of its imports by exports and she
met these charges by invisible incomes such
as home charges, interest on investments
abroad and so on. And from 1931 with the
American depression, this invisible income
became so small that England failed to pay
fully for its imports with the result that
between 1931 and 1938, England had a deficit
of balance of payments of £270 millions. And
things have become still worse since World
War Il and from 1945 to 1951 the
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United Kingdom has had a deficit of payment
to the extent of one billion seven hundred and
seventy pounds. This indicates that here is a
situation which is steadily getting worse and
it is getting worse because in the opinion of
the Economic Commission for Europe, the
United Kingdom has failed so far to create a
new pattern of economic  relations
harmonising its needs and interests with those
of other areas. The American aid has tended
to obscure the need and weaken the purpose
to seek more basic changes and so to
perpetuate a pattern of world trade that could
endure unsupported. So the United Kingdom
peeps on its course of parasitism without any
sign of repentence. And we as a people are
linked up with this state of affairs.

Another thing that the Finance Minister is
tying the country to is the convertibility of
sterling. This is another attempt which cannot
be successful. The sterling was a stable
currency during the nineteenth century
because the United Kingdom had full control
of the economics of the world. Since World
War I, England has lost this control and the
pound-sterling has been wafted about by
world forces over which U.K. has had no
control. In 1931, with the American
depression, the first devaluation of the pound
took place. Then again, in 1949, when the
American recession did not even deepen into
a depression the pound had to be devalued
again, and if American depression comes
along again, as it is very likely, the pound
will have to be devalued still further.
Therefore, linking India's interests with a
currency of that type is the most injurious
thing to the interest of the country.

10 AM.

The third thing on which the Finance
Minister depends is foreign economic aid. I
think we should clearly understand what this
economic aid implies. If we look into the
Finance Minister's Budget speech, Part A, on
page 9, we find that we have received from
foreign countries Rs. 45 crores as economic
aid. This sum includes the economic aid of
various types—I am not refer-
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[Ma;j.-Gen. S. S. Sokhey.] ring to loans—I
am referring to economic aids under Point
Four, from the United Nations, Colombo Plan,
Rockfeller Foundation and so on. During the
same period, that is to say, in 1953, the
Finance Minister tells us that we sent out in
quantity, the same amount of raw materials as
we did in 1952, and yet for these exports we
got Rs. 125 crores less. And the major part of
our export of raw materials went to the United
Kingdom and the United States of America.
So these two countries, between them, had an
economic aid from us of Rs. 125 crores.
During the same period, our sterling balance
rose from Rs. 706 crores to Rs. 723 crores.
That is to say, we gave England a forced loan
of Rs. 17 crores. Thus, these two countries,
the United Kingdom and U.S.A. between
them got an economic aid from us of Rs. 142
crores and they were very kind in return to
give us economic aid of Rs. 45 crores. I think
we should clearly understand the significance
of this economic aid business. This can be
illustrated further if we go back a little. In
1952 we got Rs. 159 crores less for our
exports than in the previous year. Thus we
gave an economic aid to the United Kingdom
and the United States of America of Rs. 159
crores, and we received in return an economic
aid of Rs. 52 crores. This business is so
transparent that we should understand the full
significance of it.

Appropriation (No. 2)

There is another side to it which is equally
important. When the United Nations
Organisation was formed, it had two main
objectives. One was to maintain and preserve
the peace of the world, to permit nations to
carry on their peaceful pursuits. And
secondly, the United Nations, under the
Charter were to collaborate to improve and to
develop the economic resources of the world,
to give people a better life. Under this second
requirement, the United Nations immediately
organised "The Extended Programme for
Technical Aid to the Undeveloped Countries".
Member-nations of the United Nations are
per-
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fectly free to contribute as much as they like
to this fund and it was going to be used
collectively for the development of the
undeveloped countries. Since the United
States of America and the United Kingdom
are members of the U.N. one has to ask
oneself the question why is it that these
nations do not contribute all they can, to the
U.N. but have started independent projects
like the Point Four Programme, the Colombo
Plan and so on? We should apply our mind to
understand the significance of this® In the
case of the U.N. programme all the member
nations take part in the deliberations and so on
and it is not possible for any nation to use the
United Nations, theoretically speaking at least
for any political advantage.

These countries started unilateral aid
programmes with the definite object of getting
political advantage thereby;. America started
the Point Four Programme and immediately the
imperialistic nation, U.K., started the . Colombo
Plan. We should understand what these political
advantages are and what they mean. Look at the
Pakistan-U.S. Pact. Pakistan went to America
for economic aid and she had to pay the price of
allowing that country to have bases in Pakistan
and mortgaged its freedom and independence.

What is our situation? We are depending on
the sterling area and the convertibility of the
sterling and so on. All these things are utterly
unsuitable for us to build our economic life
on. What is the remedy? The important thing
is that we should be able to exchange our raw
material which we export for basic equipment
to build up basic industries in India. If our raw
materials bring Rs. 776 crores one year that is
in 1951, and Rs. 556 crores in another year,
that is in 1952, and Rs. 336 crores in the third
year, that is in 1953, obviously no planned
economy can be built on that basis. If we are
to have a planned economy we should be
assured in advance that we would be able to
get the needed equipment to carry on our plan
of development according to
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schedule. We must arrange to ex- 1 change our
raw materials for basic I equipment for the
basic industries on a barter basis; we should
make up our mind as to what kind of equipment
we want and should approach the nations that
can supply that equipment and come to a barter
arrangement with them on a long term basis
preferably for five years. It may be that we may
not have enough of such raw materials—and in
that case the remedy is to increase the
production of raw materials but barter is the
only way to get equipment on schedule tqg
permit ourselves to carry through a plan of
development. The only countries which are
likely to trade on barter basis are U.S.S.R.
Czechoslovakia, Hungary, etc. We should try
the whole world and make arrangements to our
advantage.

I have shown that the only way for our
country to be able to go through a plan of
development is to carry trade through on the
basis of barter. o This raises the second
question autmati-cally that the State should
have sole monopoly of import and export and
the State must become the total exporter and
importer because under that condition two
things result, that the goods can be delivered
against the deliveries of equipment we want
and secondly unnecessary imports would be
avoided which at present are wasting lot of
our resources. Also, under the barter
arrangement the Government, by becoming
the sole exporter, can get the best terms
against a number of competing firms in
capitalist countries and trade with socialist
countries more effectively.

Now. this brings me to the third point. If
we are going to arrange our trade on a barter
basis we must have State monopoly of exports
and imports. This demands that the production
of exportable commodities must be under
proper control. At present I understand more
than 80 per cent, of tea, jute, mineral ores,
etc., that we export are being produced by
firms which are British or are controlled by
British interests. The House does not need to
be told that we cannot afford
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to leave the production of exportable
commodities in the hands of any foreigners
whatsoever. We should wake up to this fact.
Here is an occasion which demands
immediate action and we have really no
difficulty; we have large sterling balances. So
far, the sterling balances have been of very
great advantage to the United Kingdom; they
have kept their investments in India; they are
getting their interests, their profits and so on
undiminished to our great disadvantage and it
has been rightly said that the sterling balances
is the biggest hoax perpetrated on our people.
Now, I would suggest that since we are going
to depend for sometime to come on tea, jute,
mineral ores and so on, we should take
control of their production ourselves and we
should liquidate our sterling balances to buy
out the British interests in these industries.

Here is the whole problem; if I may repeat,
we must develop heavy basic metallurgical
and chemical industries to enable the country
to make its own means of production and
arrangements as soon as possible. This is the
very minimum necessity for our country. To
be able to do so, we should arrange to
exchange our exports on a barter basis for
basic equipment that we need to build basic
industries in our country. To be able to do so
effectively, this barter should be carried out
through the agency of State monopoly of
exports and imports and, in order to make this
still more effective, the production of com-
modities that we are going to export, which
are at present mainly our raw materials,
should not be allowed to be produced or in
any way controlled by any foreigner
whatsoever. We are in a position to buy these
foreign interests out with the sterling
balances.

I would ask the Finance Minister and the
Government to think afresh. We are still
carrying on as the Britishers were doing; we
still believe that the functions of the
Government are just to govern and not to give
a lead. The times that are coming are going to
inflict terrible economic hardships. The
capitalist world of which



3628
[Maj.-Gen. S. S. Sokhey.]

we are a part is going to be affected
materially and seriously by the busi
ness depression of the United States of

Appropriation (No. 2)

America. We see in the papers that
everybody is talking about this so-
called recession. The facts are that
since July 1953 till now, American
production has fallen by 10 per cent,
and its retail sales have dropped by
20 per cent; still more signifi
cant is the fact that steel
production  in  the  United  States
from the middle of last year to

today has fallen from 113 per cent, of
capacity to 66 m 6 per cent, of capacity.
An important single factor for
measuring the economic condition of
a country is the State unemployment.
In December last, an Economic Con
ference met in Washington consisting
of 300 economists, Government and
academic, to look into the threatening
recession. They came to the conclu
sion that it was nothing more than
"an orthodox recession" and that there
was  no danger of its  becom
ing a  serious slump. At that
time the figure for un-
employment stood at 2,300,000 and the
conference expressed an opinion that the
volume of unemployment may increase during
the next two months by half a million a
month. If we look at the figures today—it is
perfectly true that there is a great deal of con-
fusion in the figures of unemployment —two
facts emerge: one of them is that in March
unemployment has not decreased; as a matter
of fact, it is increasing. If we take the latest
figures, the unemployment figure is standing
somewhere near four million, and what is
more, the figure of partially employed people
has increased from 8 million to 11 million.
Looked at any way, there is an indication that
unemployment is still increasing. Some
authorities are asserting that the conditions
today are practically the same as in 1929 and
they may, and are very likely to, bring about
by the end of this year a serious depression.
Some competent observers say that since the
United States Government has failed to make
certain changes in the system of taxation in
their present budget, there is no way of
preventing
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their present recession becoming a serious
depression and that depression is going to
wipe out a major part of the western world and
ourselves with it because we are linked up
with its Therefore it is the time now—there is
still time—for our Finance Ministry to think
again, think afresh, because there is another
part of the world which will not be affected by
the depression. According to the United
Nations Economic Survey of Europe since the
war the Eastern European Democracies and
the Soviet Union have built up an expanding
economy which is independent of the
capitalist economy and will not be affected by
the American depression. We should harness
this expanding economy for our own
purposes. We have to work for the well-being
of 365 millions who are suffering from
extreme poverty. We must see whether we
cannot safeguard the interests of our people by
linking up with or making use of the stable
economy and I would urge upon the Finance
Ministry to study the question. There is no
doubt that with the American depression,
which I personally feel cannot be prevented,
the whole of the western world will suffer
from extreme hardship. It demands that we
investigate the matter and see whether we
cannot make use of the stable part of world
economy, the expanding economy of one-third
of the world's people, an economy which is
expanding at a rapid pace to safeguard the
interests of the people and I would urge our
Finance Minister to waste no time in looking
into the matter in the interests of the people.

Thank you. Sir.

SHRI
nated):

PRITHVIRAJ KAPOOR (Nomi-

oY quAinw w7 (Al fam )
ITrere Wz A, E @z o faw (Bill)
TN TRAT w7 8 f@r =537 241 7
IAE AT AT A 77 0 WA 2 fa
T ORTE AT w71 Gr v, fasd
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I Z% AR JOe (nation ) Fed
(wealth) @1 = (stock)® &% |
arft gwrt & 9 fraar a5 §, Gl
afe 2, feaar oW 2324173 1 =% &
oA | T w4 Al v & e g nw
armrfgat fafasdt (Ministry) o s
fezr e wifear (Portfolio) Fiwm %7,
feawr wm oz 1 f¥ =77 war =
FHIT &3 | &% &<g A7 A1 a1 fFami
=5 2, fam avr & 39%1 TEWE
fent wET &, fEmeT s1ET g § A
oAl fam s A wmEr g W oFwar
ST HETATE | e A1 A 3 fmiaET
1 am ' fefaedt s samra (‘Minis-
try of Economy’) a1 ‘fafaely wms
afzfdt’ (‘Ministry of Ultility’)
™ HTA E |

Sur; H. P. SAKSENA

Pradesh):
St U=o dto WEHAT (IFT §aA):
‘wdr afer el (Money Saving
(Ministry) @ fear sm

(Uttar

Surr PRITHVIRAJ KAPOOR:

ot qeEl A TG ) A FAA AT
w77 4F £ fa gur 3W A d4w mey
ST ofT |1 2, 99w 2 AT THd
HH, TA 97 ZN A TF A7 w47 G
FTAE, HE TIFT A W T | AT gH
zaa ¢ T zvar G e A T oA
faar = wgr 2 foT o) a0 qon w4
BT 9@T £ | #8 AEq # oW aw
§ wear o wEEAT 7, 39 97 91 g
faaT STAT & 24T F=8 1 wwa1 TN
far =1 7% vl swaT A g Al
o0 39 ui A wq f¥r =W
WA 4, IHA A=A A AT &
¥ Wt g afsd £ SwET 6 d=E q
q=EY g FTArT R S ud
10 CSD.
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a1 2W I|F 2 P oaw A
97T At w1 o9 fF oA oEr g,
qoa AT AS W F 1 2WIT ATERT
# aw, wa, ua, Hiw g g7 fay
FUE | WAT gW T AYAT BT TE-
W% FIAT TE AA £ | BW AT
TIET AT AT AT AR F | AT 2T
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FT ITHW FF ® AT §OFRT AT
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FIO 3N, TW qHA T ©fF afw w
STAT F7F 93 97 @ 7 | U TAAET
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I AT & QT AT TFEITFC FA 4
AT 7wl 7 T wIA & e @
TEARTS 74 4 | ATT 3T 2o Fre
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F fou 737 =y 74 wx EF
fz ot 2w 399 FTorT 2ifae 4
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19 F1 TAEE A & few o
fafaesy a7 2 41 27 ag7 &7 97 a=r
T F W1 a8 Jrw uqdhew fafaedt
(Education Ministry) # wrazs
B ®wEhAT £ 1| THY A72 A gT oUW
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SATAT ITAR(T AFTAT HTHAFATE | 29
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OfF FFT AGA W TN ATA FT
qFT ¥

‘sre s fafaa’ (Art of living)
qF i TF A T FIH F, AL T 9T
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=gl Avg 9w faramar wR
g GATT &1 GFAT g ST AT F S
| 9% W fEae a1 aw a § 9
AT AT JEAT & | FF7 T HA> T8 &
f s ew gx oW s # @ am ar
ga+q #7 & f& 3w faam § wweEa
faaeft 1 et & 39F 4% F 92 A
FT Fiferar F1 f 20 a9 | FY FY 4F
siffrai & forasr snft af soaw 44
ot war & Y% SO gWE gwA A4f
A€ &, AT ST AR GIF TqAT A
THIST FE S IT FT ITAW FL Al
A AW AT FAGT AT Agd W
Tg gFATE | AA T L AAF H T AR
w1 a7 foor gar gz & fawsr aw
FAT 9% TEHIS A FT TA E | AT
i FTATE ) T AT AT T F
T 7T &Y AW &, AF AT FHIEL TA F
3 fom awi #1 oft 7% wem T
2120 9 qUF AT GEE IAR qqT
qg 4@ WM ER | ERr g A
gfeafafzal & 1t o faged &
I ¥ 7E AT A AT T o
zen WA A0 WIF TART IW FYE AT
AT AT T7 AET ATHE AT § | AT
FEHIT AT AT T TH G AT FOAAE

&1 7 @1 T q9g FAAT A AwE F g |

W we Wt fEar S @ § weEr e
FqET FET &1 FFA E |

fire® a1 a1 a9t & gwiwr =0 angy
Fra st w2 | EWeT T
F1 AE7 F AF A9¢ J 9T & | 79
guie faedfy fora & fewier (Defence) &
ar< # fork fan g1 ofe waw AoiferT
w1 Am foar a1 gn @0 % faurit §
aTgT &1 gYgar 43 € § | &R AN qH
g & A #T AW AT IELEIT N
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Aff Fq ? Adifead & e § 99 7ga T
gare a7 fam & ere it g1 A A
9 A aga & 07 917 @1 ™ F o
AT TET 7 ST e S HEAr 2
TIT AT FATT 3% & AR § AgT
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AT AET F, TAT FEATFTAAT F qAAS
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FYL W & TAE A TEW F
FUET Furel fewm &1 |Er e E
A TN WA a1 4 Hen § fa oo
To A gd fena F ad 797 7 saer
a=8 & wvur Tawe frr @ & fea
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AT AFAT F | FT AT IIT B0
F1 37 % f=d gaar &1 99 F, 20 Fmar
a8l % ®wd, d1 77 92 W 5 ox 99
Tl FZAL  qZAT TEAN fH5 A%F
# fear s awar | g fawdqe
IR AR AT A AL AL ag w1
1 aFdr 2

ZAET A1 7 AT AIFALT AT AFAT
Z IAFT TATE FH A T TAZ 7 IAHT
HIAT TET A F R F195 AT
gt faFrat FUAFAFLA 24T 20
i AEar § fFosas soEr qeeE
&1 I, W9, A w47 1 wEAr E A7 399
FIE AT GO TATA T Ffeas 7Aoo
TET & IR G Fwar st 9O waa
§ 9 HGT AFGT 1 9 4T ATy
wAAl # fER0ET § OF IE6TT A7 20T 4
RIT ATE ZATY 1 AR 2 g T4
F & aEdr @1 F A 3 A FAar
& ATT WA FTH FAT 947 2 | 44T
F fanmr § o7 a8 g w7 s o
AEN TE WA F | WAT TH & H0q £ HA
EUE GRS A U D B |
FrAEl  FT OHIA4T 9 AT E,
fq¥T a2 & ITFRI FTHN AFHF 1
TEE | ITF FIC I qUA FAAT A
ST AqIH Z IHET ey § opedr 3¢ fwar
ST =1Ea |

AT 1o 92 & T 17 ot o7 Zane
1 & AR ATE FAT gram (drama)
T T AT Z At ITRT A5 § Hodr
#rz & dzA1 73T £ FF ITH1 ATAT
AT F FAF TEAT TIACE | THY
qE WG F T Z1O0 T H IAT AT 5
ar sasr %= s (first  class)
AT &3z gaw (second class) # &
43  ®T FET EFAT E | T B

[ 21 APRIL 1954 ]

Bill, 1954 afia?

F U7 qUAT afad 1w 917 F I
g% 2 fx IT#Y v drsfreer (posi=
Lon) 1 |AF FIAT TIAT & | AT
AT 5 AT 4 ATA1T &1 TATE, AT
FAAT AT IAF A4 7 oA 5w A
AT T T AET | IAF FTT A
97 FTAET A7 Afexer =it g€ E, a7
WeT A Wew T FT AT AMET

T fae F aq9d W F Gwad 6
aea F fog uw &, zafem adt
fr 9% a agF £, frete § o
g 9o9r a9 ¥ %% A¥q §, afew T
fot & i ag gt 3w & 78T 2,
ZATE AT B TATFIA A1 F | H FEHIT
AT AT AT wqiET T orar fFoEwe
AAHAT AT AR 7 777 T 787 70
A% H TEA g AT BT T FT FIH FC G
Z0 A g T A fW eI
fedfafedam ars  feaofase dreed
(Queen Mary’s Home for
rehabilitaiion  of  disabled
soldiers) #1 3&d & fod war
ar | FAm  ag qL @g #
#1T I HH U AT TIAT FTE
gt famrar e o =it wom g1 0
4t |\ 97 H9 3T AFAT 7EF 7 @
grgrdy zi gt A frm A & A
g€, dr ag arsa g W@ fy e
fferas  faer ( artificial limb)
A g AT, UFIH @3 4T AT
3 T TR o UE WTE T A
#1171 (1 Jost it in Kashmir) &t
A e &1 w5 A g w9 E
srafigl & Zor K7 W gAT & YT AW
Y ot F F fod aiE aw@ & e
T T EE



q6«  Appropriation (No. 2)

[Shri Prithviraj Kapoor.]

gart agy & faeEr OO
A¥7 (border) # 93 gu § A
MY TATFT T E | ATT HT L FT
T#H Z0TT 4 995 HF0% 4797 a5T
TEeAt AT 4, gare famfeai &1 @
wad TAY O e o § var & fod
TEAT TTATE | WY FEA o 00T &
P& T S AT fora T A1 0
TAIT F AT AT TLE BT AAE
TEi 0T aF AATHT E1 N £ | g
TEWT wrE et straa o2 Wi, WY
%9 77 T A A A
TifFe ¥ €, 98 T TAT AT T
T 7 fowdr gane famrfed| &1 agi o
®|ET TEAT TEAT E, WAt 7§ |@Er V@A
qzar £ 1 gATe faTrfent & amg gfew &
famifaai &1 o @ AT TEAT E 0

aror 7w zAfad g famfai &
T FH F T A IWAT AT F
fod g7 778 1 = #g9 T @ F|
WAT FWHI TANT WA TAFSH] HI
T FTAr ofed o 2w ma E
IAFT A FEAAT FT OAEAT TIATE
foredr far zar F1sl qvendY Zwt E
Wa 4E TT W HL & FvET FIE AT WA
(Member). =2 s a7 & #72
YEA WT AT THATZ A1 IAT (7 A 5w
TE T FaEr g 9fed fr T ey
FTA a9 AVIMI Ty a9 o g
H oA1E W owEd # ) gEY AYE ' ST
g & ;AT FArem  (Pay
Commission) 4 s < A5t
FTETE | O1F AT I SHTAT TAEATE
a4 & wwd g, forawr ¥ S o g
w7 g o7 fFT 97 ugaew @

[ COUNCIL ]

f

Bill, 1954 3634.
7% ford 2 e 2 wgfoad dar &%
AT FaF AT A7 A A7 At &
378 gerd, s a Zafer (travelling)
Fr afrer &, 4 w2 3T AT ErAr
& a1 3% foew foen & @9 92 TEA
Z, 9t fr 9% age @w F@T § | T AW
& drfeat famer gw 3 =ed &, WY
0 Az 7 |y froganr T gfy-
9T T FT EH IAFT X4 AW AT @
g

Tue DEPUTY MINISTER  rFoR
DEFENCE (Surr Sartisi CHANDRA):

Iq e wA (A7 Adm W)

w7 & (duty) 97 F1€  S=EAET
2fam T & A1 IAFT 99 FA| AT
qEETET T F |

Sur1 H, P. SAKSENA:

A0 gdo o wEEAT : WT AT
Uz7zZaRe  (entertainment) &Y
TTFTTE T
Siat PRITHVIRAJ KAPOOR:

off QeFCH ®T {47 AT T
TET a1 f T s & w9, AT AT
qz A1 wrEA Fram A oo T ifae
4G 7 a1 7 Fifag fr 3 o o
437 &, @1 e 7 Ay =+ F [
&i ar 3991 9% #wm (third class)
WA oA @wd | owe g |
st ot R £ Ar e feufeeee
gET & | wvIH A A aEEE
Fifsrd, aom  afsrd 9 spere sy g
T T & ar wfed, 7 fie (insist)
TEFT TG | AT 0T Aga F wweavy
T FT T T F1H T & KT 9% HT-
= 97 FTHT A E, T 9w
ST |9TEd & ar feafaa 20 9T
WA # At GrEanE &1 uw wfEer o,

FAE A Ema s gromar & fv | St gEw #w (higher  class)



*3635  Appropriation (No. 2)
F AEmEs 9 a9 o ¥ feq
dar faaar av | JAT A FATT WER
FeE TUAT AT & AFAT | Feg S AT HT
ugA™ #, ¥ s wvm g afeEn

T | 4 afed

uF AT FeEew (convention)
Fmrar g fe.......

Suir J. S, BISHT (Uttar Pradesh):

Wt wo qRo faez (swre w3w) ¢
4w a1 FF 7 AT E |

Sur1 PRITHVIRAJ KAPOOR:

St qeEdem ®IT ;WA EW A
1§ AGET TET, TH HTH F1E AR
ar fedme gt g | o =40 § 7q 4
e FTHFNAT TG FC@IE | A AT
Tt 21 @ & FE, WA A 9T AT
AT FF WE | FHIL AR AT Ty
# o % A ATCEARTE | TTAT AT
AN HEE W AT AT AT A7 &, AT FATL
TRt AT AT QT T T FCATL A
d7% &1 umh #fed A7 A wE
giqn, fE®w F A4 W ST ZENT F
7z fafeedr  (military) # &=
qv # 9YC 4g0 W & T GAFT T
F50 W CEl ATAT & | WAT gHIL ;g
dre FY TETE | EF A 4T
@t ar g8 el W OWET FATE,
go Ty arer @1 fr sttt Far w
g, ®q T FAT & | AW 9T Al
T aur fawdr g TEE, A9E
gt W gaTfow g gwr e E f
g Y g &1, dheedw (cire
cumstances) T TFF @ & AT

[21 APRIL 1954 ]

Bill, 1954 3636

g g ardar &1 4t 5 37 9y
9t ¥ foa oF garfenr feodaz
71 faar s Faks and @@ w7 A1
fF 2 & ggC F\F ST AT 97 2, F19
FIT AT A F o At § g gar
afY, % f5 q9w=  fefEs (natu-
ral resources) ¥ fot gurdy fafasd
&, ag oo e A Fewer Fet & e ol
& vt FE FE FATTRE Z, W fE
AR AT FTATE | a1 98 AT 797 97
g ag 9w gl wiwi & o §, A
qelt F £, fEa Tl o wr d
AT TR TIT FAT )

wr aw gl geq fafaedt
(Health Ministry) =1 & & fr
A7 TR #7 HEA £ F & ST AT
F, qETATE FAE | Ao Ao F Ay
A4 73 72 §, 3% g wwEr ¥ samr
e WA &) TETAE | BT AeaE
7 #% =zrev(doctor) £ &t 7€ ag
aea@t ® (free) FIm @
2, 78 T a1 7 e f fow oan-
" (for the same operation)
=rat (charge) #7 & 9w &1, %
FATTATET ZAT BT | OfFw gavs
78 # & worae F9 F, SR Al §
#Y 3% g agafa W gL ... .

Mas-GENERAL S. S, SOKHEY :
H¥T WAYS UHo URo @IE : T[T

il A

Sur1 PRITHVIRAJ KAPOOR:

o LeETa®  FYT ¢ IMT AR
g ofT 37 T HET A AN AW
drraz gar uanifas (allopathic)

g7 9 w0 A N b walaw | v T AT A Mg e A g 1

F1UF T W G |

| wmdfes g @ 1 goar



3637  Appropriation (No. 2)
[Shri Prithviraj Kapoor.]
FFT AT qmEm T8I § MfFT Ew
I AF AR T qamA & F wEAr
£ 5 gamt ggi smee &, s 9+ asm
arFifad, garaE g &, dwd

greavdy  (homocopath) &

F ey v fyear aaman g i ow
74T ar fawd T § avas & T
Fr o7 4t fr ag T 7 asar @i}
Far fe w¥ & aAd ¥ IATT FAAT
¥ (case) wrF I A B A ¥ wT
g7 e (guarantee) T H
FFRY | HT K UF pfgady I |
Fg1 fif # T8 21 F ol g, A1 397
¥Z *TF framar 1 wAT TATE qZE
fir T@ TEET 9T WEL FRT § A1 TG
FATR 3 § T a7 T age v A9 g
foT a¢ gnd wgT A ewd o+ gArd
Tar T AT E 7 UF  HITHT A9
9LH TS, g AT T4 FET wY
foreqr 4, s A F@TE | & F94
ERR AW AT AAE | §W 99 97 #)
O $T 39 a7 & I8 uw @ & fmw
FI A G TS 8

g o foear st 2o o Sy
AT TarEr §, Y gUA o ¥ ey
AT @ Z, TR E ) ged FEd frard
TgT T & W qqT I]q F AL H TGN
AT & AT T IT UL T FA S, gH
dfeam w1 A W @A &, dfE
et ot F7 o T 9T qS TS
et (radio) gmiFwli A wzR
T FT ATATS FE § A I H AT gw
o B 2@ F | 9 I g
& 3 o<t ¥ S e, g ATy
qg® ag 3T g iy gaTe 3 § e
g7§ 1 ARy Er A fayr-

[ COUNCIL ]

Bill, 1954 3638:
W AT IF TAAT W IT AT FT FAL
FAT GO AT IX FHAT ATOGA, Tq-
I (education) T =%,
foeel & g, o em & af@ )
afl | st framA e (Governe
ment) &, N FW FTTE  FEC
Tt & I fox 37 naHH T #Y THEE
FY I&CT gET & | TIAHT FT FHE
fo g srar &7 TR femT 0 SMar
FI I 99 17 TR AIr @A &1 Av0
THq gz g &7 S iy Ay Wiz d,
ZT AT § A HE § TGIT FiT, 7Y T
gC WA |

F=al &1 fam arod g £ o)
IT TN T HT YR IV § b
W8 il =T § e fama
(delinquent children) st -
¥Rz fawga(neglected children)
® FET AT TWrE | g9 R AR
& ge aml & fod 9AR gE AT
g, TaAT AT FTENE it ar
7g a2 #t =2} (Part C States)
% 2 o w2 < § 1T 9 W g
€21 o Son & fad § o s
@} F A o4t 48l UR
e dweT wfafy § o oo9 o=
A w1 w7t £, 310 fudr frrws
ITH AT o F O GO0 (g
FT B8R B @9 (slums) ¥ o
srar §, O A ¥ A S gw o e
fagi & fod gwn Afws & o o
¥ a9 &g AT @ ¥ gl IW
AT TEY 3@ W & g ITH TEiw
Fr et 31 w10 Prawc TE I &
g i amgé fr T S e &
RN T @I & 1 88 2t
suf AT 3T F w@e) a7 § )



3639  Appropriation (No. 2)

7 %5 @ 97 fx g9 aTH TAT AL
HIHTAFAT € | FWIT Ul ATer =AY H
XA @mr sy g § foraat wrd fagr
gl 1 TE OwE & fod S Ay
{RATAT AG {5 37 FT AT Sl 47
ST g1 gr &, W fF e ww Ay
AT @ €t TATY BW O WEe gEAr
wfae St T 97, A WA F
for afoge< faedl (Agriculture
Ministry} wga F1% W@ § 1 927
F qm vF T § fE Semdr (so-
ciety) & ag Fw % frar € &5 A
BT ARt TE € ogl ¥ TET a-
| TR 98 F OF & § TFCST g
£ 41T 737 ITFT Y F WX FATE AA
g1 = avg ¥ whr oR wg N gF
HE) m ez fr
A ABRT FY AR AR TF AT Gir Y
T R 0¥ FhF w1 fr ey
ferely o7 % & Fer & oW | W
smi § avdw  (knowledge) W,
faar 1 domr wfzd fowd frogw
FT FZ 99, A1 5 AMTT & st ¥
I §, g8 gWIT QWA AT 7T |

at Jar fy 7 F fro fjo F  wlaT
F art # qg& wgr % 999 UF §7 a8
¢ fr gT s s s wWAw W
F=A1 4T SR F & TATEE ¥5uT W@
BT I T8 A7 A1 fF I & g
HT FI TGAY FT WA 959 7, T A IR
TEAAG E 5 wAI R 0T AR
T 2 A, °F AT g5 & ) 39T
wgr #18 fak aerht w1 0§ g v
afew 78 a1 fF g B Y, IEFr
feli, wEsr W@ (rays) wR ¥
sET A A1 sud afm d9Tr £
g1 g% fefews  (religion) &

[21 APRIL 1954 ]

Bill, 1954 3640

I 5T T A9 1 T 5@ O
R IaF frr e & ¥, qUR 3w AR
T T § FF 3T =W ¥ w=A gelr
#R AT F Ao o At AR W W
g Sad ax gy § 1

Wy wagd ¥ Au gy
g o ¥z= W@=F gfag  (Central
Railway Union} § sa& #r
e § 1§ A &7 R gae) fasm
g & 39 ey 7 faodt 81 dF
Z, W arar g B qaearg = faedy &
Ffwa 0 1 I & w1 5 94 9 D
@y St g ag & 7 oF el
FAETE 6 agw ¥ SmaEm g ay
ot grow 9 ag frar ot @war & &
BT S A I % faed o
AT BT TS FTH FCAD | 9T [IF-
W (difference) #gg =g v
& e ¥ 927 7% § FF 75 73 awerdt
# qeTg TgT A § Wk o IR
wRfadi I, wIg # FTENg qFI
0§10 9g9 ST Al § ) R
Wrak g A i & FA A IET
FIFLAFIE N H W § 5 o
gaz (Budger) & gw  dav 7 &
wFd, ¥, 78 T 95y 9@ 7 &, e
91 oW amrefoai g vy § S
¥ Sy 3 amEfenl § I 5 oy
g, 1 ¥1= a9 IuF! S g faaar
gy AR T T AFT | AN ¥
dgr + € ar % & 3T 7w avg § vAay
wfr A aFT EFT 1 TEF Ury 909
g o g fa Ay 3% feFme 1 gegwr
A8 g &, W F A3 w¥ WyER A
T IEET FT A § 4E A IS AT
I & fewim &1 SUERT N T )
et g framawg s am



3641  Appropriation (No. 2)
[Shri Prithviraj Kapoor.]

T £ wifed, S A1 afEar E s
M F A F AR A A7 AN A
4 fr gw 2ot e 94T a7 999
g1 w7 Taa wigw w7 a1 fee s
# zaar waw #% f7 T TAw weEd
I5H AT AR IAT HHA( I T
A ST O FT 92T HET &) FIT
FAHT SAFA A AGAT & AT AT 2
a1 o fr agar g | weft o s A
& w #Y affr ag oo 41 s A7
faer 9 81 T A ITHT 9T 92 T
oF FiEy ot AT & qFr w0 g4,
F1 7 gw Sw A E 1 I BH TIH
& @ a ag g7 ag arfer 2 wFarg |
Tt A7E & oY of g A XS gw Sy
foraeft & #3% & 1 A7 27 A or%
fafar dramr 2, zwet 77 wew g
=ifed f wear % &, oftar 419 2, wiw
i B0 § AT wT wow AW A E )
TR WL T/ T A1 A, qro7m3 0w 47 |
oo U AG fwamar s &, agT w9
ferarar s & 1 7f, wnfeer anfger
THAT AEAT 77 TE E AV et e
ST TR E ) A e & froed
fawft a7 =er =29 1 a7 Fm0
w1fed YT a7 o farasfy & maar e
o &, Faair 1 gewr vaw dva 57
% 39% 9= w f1 | A F A gaedy
g At feavd wEah &1 W @
ST ZHIA A o faamd 2 wai i awt
F1 &, T2t T wA T § 77 g o,
#ifs o< 7w aw A Ay e B 3
T T 35 7 99 797 A1 |7 faAwd
T AN | e ) § e Ay
7 & A (sadfr afmat 2 s 30 &
s & fod gredw (harness)
o s

[ COUNCIL ]

| and we can

Bill, 1954 3642
~ gw g Fegfafeias fafaed
(Rehabilitation Ministry ) # a7
FOWOEALE | FE U Agd A "qAEAr
4, % 73T waa aaen fr | oA ST
4t foraer fr= gfaar i 741 faadn )
& wrrar g e o e F A g 2
# TGy gATE Afwa o AF gAI
FE M AR E | I9FT A T A
AF TET FHTL qAA § AT 7 A7AT
aar g ¥emIm At afm F, BT F
a7 § a1 7 Zemr g B wwr aw S
Arver g, faa o fa gy orfvr o ey
1 T & WifE 91§ 90 AL BFT AA
q A O T N0 F AT FH VA AT AT
g1 Siradhe o § 9z g A waFa
ar #r wEAr & Fr s wEmar w1 gy
I a4 a0z | q@ gawr frear
T é frag g A wr i) g g
TrE A wmw #1 #E (speed)
FT AT Far AlEA | AT FT oA
FY otz oz & Fq mEaiE FEwd |

(We can accelerate  the speed
advance like that.)

wftz 99 FIF T FIW YR F FEAT
g1 Tz ux wrgren @ am g 5 O
v @m (loan) faar sm@r & F9ifw
AT TR AL 9% FF T 3 47 Iaw7
wrar Ay qfra 7 fae oz T 1 am
Ffpd W g W 2§ O 0F ag
T Am g | AT 47 2 fr s v
7% F 3T F A1 7% A0 91 ¥ A faer
FT M T A E A famr ey
2 g a1 w41 TFIS1F7 FTE AN
7% a8 ¥ ¥¢ 37 F wfea Ao d
e o 7€ AT AdT £, o At
zra & foras grea ot 2 fr @z o€
AT 9AY F aea TN @ 741
faaam & %z 97 fevve &1 TvaET

98 2a & | safeq g 3T et a6



3643  Appropriation (No. 2)

39 7T A1 @A g fan ¥ R oaw
I4 B KT AT FE F ®E A1 G ardd
FET % 5eA § A1 W qereor =T H
AT AT EATE T H qAT T AT E |
AT 1 w7 0w f T 2g TR
(refugee) sfr =& & < W
F AFAT E AT AT T FT FIAT AT A3T
#ar & | fet 0 Fwr (cases) #
T T A AW A F9Ar 97 qg1 v
T FIT AT AT F7 foqT &1 770
e éfF @ o AT v §
ST e s gar € 1 eEr FW YE
Foar ot falaedt &1 a6 g =l
T qeg foradt %1 o9 &7 § qorE
F foq 9 ofr aga & wer &, smaA
FIRE@IATE | GT AL T F
Mo § T T A S T A 0w
STE F F LT T F ST TEATE | qA
@z F war (gloves) ¥ E
aff 7 3% srwe 98 #7295 | 98
T g @ 1 ¥ I § ofw
IAFT FIH A A4 @@ A A gd
o few w1 s v £ T 9z T
e s 5 oz s o9 & s § fod
awd ¥ feq g o W5 ae-
¥ (education) AT zEdY
Fqr 21 frodh awr A A Farar e &
7 wem g fr awe F1 anm dawe o
Faw | =@ f2ar 9w | FW A FTH 70
a1 &1 917 fF @RI &1 T FI70 97 90,
T FT THEA AT AT AT Fait A
S ST ag awa § a1« gy
7T & ford aa ra &, 2ATT WAy a1
FT AT 21 FW 131 7 aw, A e
FuTee At &7 ford o7 7 & A g
FAC AT AT AT F | ar g FErd
o awq & foq gm? ama 9 HiF 6
smifed | zad fod Fwi | sarar & sy

[ 21 APRIL 1954 ]

Bill, 1954 3644
s fear stiw | 4 sramt g B gard
gxreaad faw<r  (Information
Ministry) & 7 ST91 &1 0% #74
ER T il

7w dFEfFEaaE wm W%
aret § I FT A0 FE AMH w1
TE & | AgT A9 A9 A9 §, ¥ A aaf
#1 goeft g€ Wiz § faaw G gmamr
T AL & | ot B A F W e qar
amifes afafy 2, @it a@ 3 G570
afgfeat TWA &1 T 77 9 v afwEat
&, % T 99 & 1T 2 7 T 7T Gy
Z 13 ot uF Ay & qaqHT 5 E egEy
7 wifs waAz fr ow far afalm ¥
BT F & | Al IT A9 FEH TH
2T F FW AT AAT qL04T FT |

47 qE UF A@ ARCFATE | THE-
weret faferedt & wfed o femr (film)
T4 & | 0F smEE (proposal)
7z At & & &7 femm (feature
films) ##@ « &1 77w £ 0w
g W F 7 gw 4% g gmar dar
@ ¥%, T4 4t (machinery)
Fi< T, T FAH FL AT A
FT AT AET4, TZ ATST ZAIT & 7 #)
#1 q9 FT  walwErsw (subsi-
dise) #% =t fr =% =17 #7 =7
77 F1 T aE F T e aie
stz farge o1 gare & fr 72 =W
s # AT Z1AT & A Fedy g o gar
g, gt #r faesw #mw (children
homes) # s =% fod zwd
SE AT GV E, A1 99 ¥ & R A
frar &, 3% w7 *1 Feaw L a1 7ga
T E FEAE \ T F O aw
naz & g E, et o 3w ww
e g7 qraw o ww §



3645  Appropriation (No. 2)

(Shri Prithviraj Kapoor.]
A1 ST W TH HTH B A § IR
WET AT ¥ 4F ATH AgT HwHr  dE
& g | B g @ fe oS e
DIME AT AR FT G & A o
ATE q A& A4 FTF OF A9 FFC
T E | TEY HYE R OATAT & WU &r
M 2, FTERAACF AGE) JIRT
Fgar & fF ot 2 o I AT
TE § IAAT AW F1 Ay w@r oy S
oo wT AW & IEET @ w7 fawre |
W FETT R AT T sufH A adr
T A WYL FEY FWrd aga @Y
wfers g & I | WA FE 9,
o7 F1 ww F fqeE 7, g7 atEal
TF {TY T A A, FHIE qAFE AT
= (value) =& T A7 ST
T A UF BG4 FT G A AT 1T
T SHTRT SEAWTS 0T 4w #9ii #7
|TAT @ HT SN, TEAT AT AT,
forefy faardt am sty o

[ COUNCIL ]

T A= ag & % a1 # wEr

T & | WIS VAT AT AT AT
T wfeww § 1 St dferrrese Ee
(anglicized school) & =«
T g awel &1 Wsr F¢ Tgwr fedr
T wradt &1 faErer e & o
FIGET & | TEH FE @ gE4A0 F |

W A A ATHAT EHT W H
T A TG AGAT & A1 IHH 76
qT AT WA B AT TEAT 1 A
AT Faat arg & 5 s et s
qEAT AT AT UF AT GiE 4T, ZEE ST
& for &1 s, A< drady srare & fog
i arar ) 1 Ay SRR F ST
g% g T 41 &% IEET e ow

Bill, 1954 3646.

waur o | s A w0 Ay ¥ e
fr o &, o el @ b 93
FwT gewTe fmawed (recog-
nize) & F¢ | e f@Ew F
YT W &1 a9 1 9 ATT IAHT AH AT
ATTE WTAT TF FTH AT G AT 0L AT
FFY F7 & Ay A Ay | 9
TE BT TEHT A GFAT & AT 48 A9
F=AT & AW T W I A qE
T, AT 9T 7 F qwal g |

TR WD A gEI AvrAW g%
#re g9z (graduate ) fara-
@ & AT A AET T AT Euch
& wwawg ¥ atg & @i A ol o
el vz § @ faw awdr § S
LTSI AT wweT ARy & ST E )
o e vt s A AW I A a7
¥ famr & f 27 99002 #1 $2 wwg M7
i FW FHT AR, T UG TAH G
T F %% faar oy B o ow aiE
TF GNUE AT HTT Ag AY 9FrE AT
FH AT F A1 TR IAET 9grd A
21 798 T THATH &1 G0 HT EF
qEE ¥ A=Al &1 @ fed o gaw
Zrger off a@n AT W F AT
A7 A% F@

Y Tl & wrdwr & fFowrer @
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aT gw SR F TEE ® o T
& wifer gy faed o s A adt
¥ g9 g A, sy & s Y
A g &Y & ;I @ AR AT &
TR & 1T 5, TE A ST )

[For English translation, see Appen- *: dix

VII, Annexure No. 202.]

11 AM.

MR. DEPUTY CHAIRMAN: I would' like hon.
Members to place a voluntary-rest rfctiptt on
time. if

SHRIB. V.  GURUMURTHY (Hyderabad):
Mr. Deputy Chairman, 1 | would like to
speak on the Defence Services and the Defence
Ministry first. On the expenditure side, a sum
of Rs. 205 crores has been provided in the
Budget. In the context of the latest
international situation, I submit that this sum is
inadequate. The world today is polarised
between two ideologies represented by Russia
on the one side and America on the other.
Every country is trying to lean on one power|
bloc or the other. Our decision to
pursue an independent foreign policy and our
determination not to play the second fiddle to
any other country enjoins on us the
responsibility to prepare our defences and to set
up defence industries ourselves.  For the
safety and security of our freedom and
honour, we know that arms and modern
weapons are necessary. We have to embark
on a programme  of arms manufacture, and
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various defence industries have to be set up all
over the country, and for this, money has to be
provided.

Yesterday, Shri Bhupesh Gupta said that
with the rout of the Muslim League in East
Pakistan, the threat of aggression from that
side has receded, but I submit that the facts
are otherwise.  Mr. Suhrawardy, the
topmost
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leader of the Awami League, one of
the component groups of the United
Front which routed the Muslim
League, has endorsed' the U.S.-Pak
Military ~ Pact. Again, another im
portant member of the Opposition, the
Pir of Manki Sharif, who had earlier
denounced the Pact has eaten humble
pie and has toed the Mohammad Ali
line. Under the circumstances, it is
not advisable to be complacent in the
matter of our defence. Mr. Gupta
also remarked that Soviet  Rus
sia  alone, out of several
countries, has acclaimed the stand
taken by our Prime Minister on the
various issues of international im
portance. 1 would remind him that
Mr. St. Laurent, the Prime Minister of
Canada, has also applauded the stand
taken by our Prime Minister, Shri
Jawaharlal Nehru, on the issue of
cease-fire  in  Indo-China.  On this
account, should we give up our neutral
policy and walk into the parlour of
one power  bloc or the other? Our
foreign policy today is acclaimed by
all the saner and sober stections of the
world, because it is truly independent
and s contributing towards the
establishment of world peace. We are
serving the cause of peace, and by and
large all countries and all right-think
ing men have begun to appreciate this
stand.

To me, the problem of defence has two
aspects; the internal aspect and the external
aspect—internal ~ disruption and  external
aggression. Many speakers have dealt with
external aggression, but very few have con-
centrated on internal disruption. The danger of
external aggression is obvious and its awareness
is shown by the universal support and co-
operation promised to the Prime Minister. But
the possibility of internal disruption cannot be
completely ruled 1 out. Various factors
contribute to internal chaos and I consider two
factors as most important. The first is the
discontentment of the people and the second the
machinations of certain anti-national and
reactionary parties.
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[Shri B. V. Gurumurthy.] For various reasons, a
great numbei of people are dissatisfied. No
Government worth the name can ignore, or
remain immune from, or indifferent to, the
urges, aspirations and attitudes of the people.
A great number of people desire today that
the country should be redistributed on a rational
basis and Government have acted wisely
in appointing a high power Commission for
the purpose but they must be asked to expedite
their deliberations and submit their report
within a specified time. Secondly, the minds of
the people are exercised over another important
matter, i.e., the medium of instruction at the
various stages of education. The mother-
tongue or the regional language as the case may

be, should be the medium of instruction in
the primary, secondary and even in the
university-stage. Hindi can be a

compulsory second language in the primary and
secondary stages and an  optional
medium in the university stage. There should
be no rivalry between these two languages.
Thirdly, our economic programme should aim at
providing full employment to the large number
of various unemployed young men in th
country. The emphasis should be shifted fro
investment to employment and our Five Yea
Plan, if necessary, should be recast on thi
basis. But the progress of our plans should no
be hampered for want of financial assistanc
from foreign countries. The quantum of foreig;
aid is after all, 17 per cent, and Governmen
has done the right thing in anticipating a con
tingency when all  foreign aid may cease an
by launching the National Plan Loan. This i
the way by which we could implement the Pla
without assistance of the foreign loans. Even i
this 17 per cent, is forthcoming it will have t
be accepted with foreign experts and  th
foreign  experts naturally try to place order
on the countries from which they come. Th
high salaries of these experts and the 1 hig
margin of profit on the machinery received b
us from them will take away more than 17 pe
cent, that we ! get from foreign sources. So w
need j
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not depend on foreign assistance so far as the
financing of our plans is concerned. Fourthly,
for some reason or the other. South India feels
that it has not been done due justice in the
matter of providing projects or heavy industries.
Such feeling should be removed j as various
interested parties are try-I ing to exploit it for
political ends. The Government of India should
concentrate on this and try to locate industries
and projects, as many as possible, in  South
India also. Lastly, one should not forget the
Nizam of Hyderabad and the reactionary and
communal forces in  our country. Hej
sponsored and financed the Razakar
organisation in our State and he is the villain
of the piece. The Razakar organisation
enunciated the theory of "I am the monarch" for
all Muslims. The theory says that every Muslim
of the State should consider himself as a
monarch and all the non-Muslims should
respect him as such. This fascist
indoctrination had poisoned the minds of a
number of Muslims and put into  jeopardy the
lives of  one crore sixty-five lakhs of
non-Muslims.  Strangely the Nizam is
guaranteed a privy purse of Rs. 42,86,000
equivalent to H.S. Rs. 50 lakhs, charged to the
Consolidated Fund of India. He is treated on
a par with other princes so far as his privy purse
is  concerned. Other princes were patriotic
enough to surrender their sovereignty, they have
integrated their States with the Indian Union
voluntarily and with great love and affection for

our country, but this man  stands on a
different  footing altogether.  He declared
independence for Hyderabad. He tried to

betray our country and yet he enjoys all the
emoluments of the other princes today. Some
months back we read in our local papers that
the Government of India were sending some
financial experts to Hyderabad to assess and
classify all his wealth into two categories—one
personal and the other State. Atthe time
of his father's death, the State exchequer was
empty and all this wealth—and the world
knows that he is the richest man in the world
today—is accumulated by this gentleman by
dubious and other questionable means. All that
wealth
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has to be classified under the State head, and
this grant of Rs. 42,86,000 must be made on
the clear understanding that he should invest
it in the Hyderabad part of the Nandikoncl.
Project or any other project in the State
because all that money belongs to the State
and the State people must have their right to
enjoy the fruits of that investment.

Appropriation (No. 2)

Incidentally, Hyderabad State has suffered
greatly financially by integration. We have
lost about Rs. 1\ crores through the surrender
of our railways—the integration of the N.S.
Railway with the Central Railways. We have
lost about Rs. 1J crores by way of customs.
We have lost another Rs. 2 crores in
exchanging H.S. into I.G. currency and we
have lost several other sums by surrendering
our rights on income-tax and other taxes.
Hyderabad, as you know, for various
historical and other reasons, is a backward
country whose teeming millions are groaning
under poverty, ignorance and disease. It is,
therefore, just and proper that all this money
that has been taken over by the Centre should
be spent in the Hyderabad State. Recently a
big mill employing about 1700 labourers has
been closed for want of finances. The
Government of India has been approached by
various persons to come to their rescue.
Neither the Hyderabad State nor the Govern-
ment of India is in a position to finance it. It
is, therefore, necessary that su.h big industries
which are being closed down one after
another should be restarted and the men there
should be re-employed. With these few
observations, I would like to support the
Appropriation Bill for 1954.

SHRI V. VENKATARAMANA (Andhra):
Mr. Deputy Chairman, while going through
this Appropriation Bill, one finds a
categorical fact as to how the rural parts have
been neglected. The Congress people and the
present Government who claim today to be
the disciples of Bapuji, who fought for the
upliftment of the rural parts and rural
people—it is unwise for them to neglect the
rural
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parts. By rural parts I mean mainly the
agricultural side. Agriculture, as you know, is
the main industry of our country but,
unfortunately, our Government is not giving
proper importance to it and they are not allot-
ting proper funds for the development of
agriculture. On the research side, no doubt
there are some researches made in various
parts of the country but the Government has
not seen whether it is reaching the cultivator
or not, whether it is implemented properly or
not. There is no proper machinery in between
the cultivator and the research departments. So
sufficient funds should be allotted for the
research department as well as for the liaison
department to see that the researches are being
implemented properly. In this connection, I
may mention the Central Sugarcane Com-
mittee for which very meagre funds have been
allotted. You know the importance, of this
industry for this country, but unfortunately
only Rs. 8 lakhs have been allocated out of
which about Rs. 5 to 6 lakhs are allotted for
the establishment itself. As such you can
imagine how much attention is being paid for
agricultural development and research work in
this country. We have been fighting for a long
time for the development of agriculture in this
country, both for better production inside the
country and for better marketing of our
agricultural commodities. But Government
has not provided any marketing facilities for
our agricultural commod.ties, either in the
country or overseas. Take for example gur.
Our gur, as we know has an important market
in the South East Asian countries and in
Ceylon. But unfortunately there are no proper
marketing  facilities afforded to this
commodity and because of the lack of these
facilities, we are losing our foreign markets
this year and Government has totally
prohibited the export of gur to other countries,
which is an unwise policy.

Take again jute. For this commodity, the
Government of India still seems to be totally
dependent on the Pakibian Trade Pact. I
would advise Government that we should
encourage
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[Shri V. Venkataramana.] our local
producers to grow more jute, by giving them
some sort of bonus or subsidy so that we may
become self-dependent in this respect, should
an emergency arise.

Appropriation (No. 2)

As a matter of fact, we have been
requesting the Government to establish a
Central Marketing Board for tobacco for a
long time. But the Government of India,
though knowing fully well that tobacco has a
very important position in our country, has not
yet formed any such marketing board. Tor
every industrial product, the Government is
forming a marketing board, but unfortunately,
there is no marketing board for any of the
agricultural products, like tobacco, gur and
such «other commodities.

Secondly, so far as irrigation is concerned,
the other day the Deputy Minister for
Irrigation informed the House that about 28
irrigation schemes mwere proposed by the
Government of Andhra and that later on the
same Government suggested only 17 or 18
projects. But I am sorry to inform you that
there is such an amount of party politics in
Andhra that only those areas from where the
M.L.A.s are supporting the Government, get
projects started and carried out. Only for such
areas are such proposals for projects
suggested to the Government of India. In my
district, fortunately or unfortunately, the
Congress Party was completely defeated in
the elections—I mean the Vishakhapatnam
District—and only one independent candidate
was returned and later on this gentleman
joined as an associate member of the
Congress. In that area, only one project was
recommended which costs only Rs. 8 lakhs.
Whether it is a minor project or a major
project, in Andhra so much of nasty politics
are being played and the projects are not being
considered on their merits. You know from
the papers how this party politics has affected
the Nandi-konda Project and the Vamsadhara
Project. Therefore, 1 would request the
Government of India to take at least the major
projects into their own hands and deal with
them directly on their merits.
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Then I come to this question of getting
experts from abroad. We are getting these
experts from various countries of the world. 1
do not know how far these experts are useful
to our country. Some of them may be useful.
But the other day the Commerce Minister
admitted that some experts brought over for
the cottage industries had failed to satisfy
them. Similarly, in the case of the ship-
building, we got French experts. I may say
that we are wasting money like anything in
this way. Our people in the Scindia shipyard
are better than these so-called experts from
France. You will laugh when I tell you that
one interpreter has also been brought from
France to translate their French into English!
And I am told this interpreter is a cousin or
nephew of one of the French experts who
have come from France.

DRr. R. B. GOUR (Hyderabad): He may be
an expert interpreter.

SHRI V. VENKATARAMANA: It may be
so, I don't know. What I am saying is, there
are reliable people in the shipyard itself and
the French experts have proved useless to this
country. So I request Government not to
waste funds like this on such bogus experts,
but do something for the local people, pay
them something more, send them abroad for
training so that, they may be encouraged and
thereby you can extract better service from
the local people themselves.

As regards the aids to the States, Andhra
State is being neglected. This is a newly born
State and naturally it should have been
provided with more funds by way of grants or
loans or aids. Unfortunately, as was stated
this morning by the Deputy Minister, it is a
pity that our Andhra Government did not
approach the Government of India for more
funds. Even the funds that were allotted by
the Government of India were not properly
utilised. It was also published in the papers
that even some funds had lapsed recently.
May I request the Government of India to
insist on the State  Governments the
proper
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utilisation of these funds? On an important
matter like prohibition, knowing full well that
in Andhra prohibition has been a total failure,
the Government of India or rather the
Congress Party is directing that the
Government of Andhra should strictly iollow
prohibition. Similarly, I say they should also
give a whip to the Andhra Government to see
that the funds allotted by the Government of
India to the State are properly utilised and
even if they lapse, due to the foolishness of
the Government of Andhra, they should see
that the money is allotted in the next year's
budget and also see that these funds are spent
on the various projects or for the various
purposes for which they were allotted without
any party politics and on merits only.

As regards labour, so many political
parties, including the Congress Party, have
been agitating for quarters for the workers and
such other facilities. Unfortunately, the
Government of India is following a policy of
providing quarters and other facilities to the
higher grades, the Higher scale officers and
not to the ordinary workers in the various
industries. Regarding retrenchment also, only
the lower grade people are being retrenched
on a large scale. For example in shipyard,
about a thousand hands were retrenched but
only a few persons were retrenched from the
staff. This sort of retrenchment of the lower
grade workers is deplorable and if this sort of
policy continues, then we will have to face
serious unemployment problem which will
endanger the economy of our country at large.

On the industrial side also, the Government
of India are giving so many facilities to the
industrialists, but we are not reaping proper
results out of these benefits given to the
industrialists. For example, so far as sugar is
concerned we have been observing how the
Government of India has been giving so many
concessions to this industry. They cut the
price of sugar «ane by 25 per cent, in the name
of the consumer, but they could not succeed in
getting down the price to a reasonable level
and so they had to
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import so much sugar from overseas. This
sort of sugar policy is detrimental to the
country at large. An industry like this which
is next only to the textile industry should, I
think, be nationalised as soon as possible. At
least the control and management of the
industry should be taken over and it should be
seen that the cane-grower as well as the
worker and the consumer are all properly
benefited.

While things are such, I say that no wise
man in the House or in this country can
support this Appropriation Bill.

SHRI RATANLAL KISHORILAL
MALVIYA (Madhya Pradesh): Mr. Deputy
Chairman, I am rising to speak on the
industrial housing of the Government of India
and the other scheme launched by the Coal
Mines Labour Welfare Fund organisation. Of
course, there are several other housing
schemes launched by the State Governments
and also by some cooperatives in the States
but for want of information I want to confine
my remarks to these two schemes.

The scheme of the Government of India
was launched more than two years ago and
some development has taken place since then.
It is now time to assess the progress made by
the Ministry of Works, Housing and Supply
in this respect and if the desired results have
not been achieved it is also necessary to
change the scheme and achieve the progress
which is intended to be achieved. Another
scheme that has been launched by the Labour
Ministry through their organisation—the Coal
Mines Labour Welfare Fund—with its offices
at Dhanbad was launched about eight years
back with definite funds in its hand and it has
got to be seen whether that organisation too
has achieved anything; if they have also failed
to do so, it is time that steps were taken and
things put in proper order.

So far as the first scheme was concerned, I
looked for the progress in the report which has
been circulated i to the Members and the figures
mentioned on page 21 of the report are all very
disappointing and the con-
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[Shri Ratanlal Kishorilal Malviya.] elusion
which one can draw from the progress made
is quite a disappointing one too. In the year
1952-53, the Central Government allotted an
amount of Rs. 2,74,00,000 towards loan to the
State Governments and Rs. 14,58,000 to the
employers. They also allotted Rs. 2,49,00,000
to the State Governments as subsidy and Rs.
9,72,000 to the employers. In the same way,
in the year 1953-54, the Central Government
allotted an amount of Rs. 91,31,000 to the
State Governments as loan and Rs. 91,31,000
as subsidy and to the employers Rs. 23,25,000
as loan and Rs. 19,14,000 as subsidy. Thus, in
the two years, the total amount which has
been allotted by the Central Government to
the State Governments as loan is Rs.
3,65,31,000 and as subsidy Rs. 3,40,31,000.
These figures are for the State Governments
and they have allotted to the employers Rs.
37,83,000 as loan and Rs. 28,86,000 as
subsidy. Of course, nothing has been
mentioned about co-operatives.

I want to point out that out of this financial
assistance which has been sanctioned by the
Central Government up to the 26th January
1954, it is surprising to note that advantage of
the sanction has not been taken either by the
State Governments or by the employers. The
figures show that in the year 1952-53 the State
Governments took a loan of Rs. 1,33,00,000
but no subsidy has been given as yet and in
the year 1953-54 a loan of Rs. 1,37,00,000
was given to them. In 1952-53 the employers
have not taken any loan and in 1953 -54 only
a loan of Rs. 4,39,000 has been taken by them.
It is surprising to note that while the plan of
the Government was to construct more than
28,000 houses during these two years, the
reported number to have been constructed or
under construction is only about 4,758. So, the
conclusion drawn from this is that the
employers are not amenable to the scheme;
they neither want to take advantage of this
scheme nor are they willing to construct
houses for their workers at their own instance.
Now, the question arises as to what should be
done under these circumstances.
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The Government did its level best and granted
a subsidy of 25 per cent, and a loan of 37 £ per
cent, and, as this was not availed of by the
employers the Government again lured these
employers by increasing that loan of 371 per
cent, to 50 per cent, and still advantage was
not taken by them and the condition of
housing remains where it was two or three
years back. The policy which was adopted by
the Government two or three years back
remains unfulfilled and it is time to revise the
plans to see that the plan of the Government to
construct housing on a progressive scale is
carried out and the required number of houses
made available to the poor workers who have
been suffering day in and day out. The
scheme, so far as the Ministry was concerned,
to my mind, has failed. I have been concerned
with these industrial questions and my own
view is that some sort of compulsion—the
mode of that compulsion is to be decided by
the Government itself— should be used and
the employers should at least be compelled to
make their own contribution of 25 per cent.
and they should also be compelled to take
loans from the Government to the tune of the
requirement of houses in their own
establishment. There is no other way if we
want that the plan of the Government should
succeed.

Now, I come to the second phase of my
discussion and that is with regard to the Coal
Mines Welfare Fund organisation with v, lich
I am intimately connected and ?bout which I
can talk with some confidence. This organiza-
tion is being run on a cess which is raised on
the despatch of coal at the rate of six annas
per ion and the total collection of the fund is
to the tune of one crore of rupees annually.
Out of this the major amount of course, is
being spent for the general welfare of the
coal-mine workers throughout the country and
a portion, about 20 to 25 per cent, is reserved
for housing purposes. Since the fund was
started in the year 1946 this reserve for
housing has been accumulated and it has gone
up to the tune of two crores of rupees. Besides
this amount one crore has



3659

been spent by the Government itself in
construction of houses at the beginning. The
township of Bhuli with about 1,600 houses
and two other small townships were
constructed, wholly financed by the Welfare
Fund at Jharia and Raniganj area. But the
creation of townships which the Government
did, did not bring about the desired result as
the employers have not been taking these
houses on rent. These are lying vacant
because the employer has to pay out of Rs. 14
of monthly rent, a rent of Rs. 6 and the worker
has to pay Rs. 2, of course the Government
agreeing to contribute Rs. 6 per month. So,
because they have to pay rent and for some
other reasons, anyhow they did not occupy
those houses. Out of the 1,600 houses which
have been constructed at Bhuli, with great
difficulty and after great persuasion, some 400
have been occupied during the last four or five
years. According to the initial scheme the
houses were sought to be constructed with the
funds of the organisation but because the
general welfare was also there, the fund was
not enough to construct houses wholly
financed by -the Government. The employers
also showed their unwillingness to occupy the
houses. The policy adopted, therefore, was
that 20 per cent, was allowed to the employers
as subsidy and 80 per cent, was to be
contributed by the employers themselves and
they were to become complete owners of the
property. This did not succeed for a number of
years and then the subsidy was increased to 25
per cent. This also failed and about a year and
a half back a housing sub-committee was
appointed of which I happened to be a
member. The employers pressed for a loan of
50 per cent. I objected to it because the
remarks which I have just made about
industrial housing in general were in my mind
then and I thought that the employers were not
going to construct houses even on the loan
basis and I am still convinced that this loan
business is not going to bring any results so
far as housing is concerned. I, therefore,
objected to

Appropriation (No. 2)

grant of loan and proposed a way of
compulsion.  So far as the mining industry

was concerned, Government 10 CSD.
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will be perfectly justified in making that
arrangement. I suggested a cess of annas four
per ton on the despatch of coal, to be collected
from the employers. The existing cess of six
annas per ton is collected from the consumers.
I proposed a cess of annas four to be collected
from the employers, and because I had little
support from other members in the committee
consisting of the Government representatives
and the employers' representatives, I could not
succeed there. I, however, feel very strongly
that this loan business, as experience has
shown, has failed and the employers in the
coal-mining industry were also not going to
apply for adequate loan. Still steps are to be
taken to see that houses are constructed and
the employers were compelled to contribute
their share of capital. Of course, as I have
said, the subsidy and loan may be there but
then they must be compelled to find the
requisite amount for housing construction. It
was essential that housing requirement of
every industrial unit was assessed, finances
required were ascertained, and the owners of
the industrial units concerned were compelled
to take loan and subsidy from the Government
and contribute their own share of the capital.

So far as the Coal Mines Labour Welfare
Fund organisation was concerned, I have to
say only one point and it is this. There is a
marked difference between the other indus-
tries and the coal-mining industry in that in
the mining industry the whole land belongs to
the Government and it is only leased out to
the employers. The Government can bring
compulsion upon the employers either by way
of assessing the cess on them or by other
means. They may compel them to apply for
adequate loan and subsidy and if they fail to
do so within a time-limit the cess of annas
four per ton be imposed upon them and the
construction be  undertaken by the
Government itself. My suggestion then was
not accepted but I still feel very strongly that
the loan business is not succeeding and the
cess is the
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[Shri Ratanlal Kishorilal Malviya.] only
alternative so far as the coalmining
industry is concerned.
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Now I will speak a word about housing in
the Government railway collieries and I close.
In the Government railway collieries which
are about 11 in number, the condition of
housing is deplorable indeed. The employers
have always taken the plea that because the
Government is not itself constructing houses
in their own collieries it does not look proper
for the Government to compel private
employers to construct houses and we have to
hang our head' in shame. We had to request
the Ministry concerned every time and every
time the request was turned down. It was last
year in the month of July that I personally
approached the Production Minister and
requested him to make some allotment and a
plan to construct houses in the Government
railway collieries. He appeared to be
agreeahle then but then nothing has been done
so far and to my great surprise no allotment
has also been made in the Budget for 1954-55.
While the requirement on the one hand is
great, we find on the other hand that no
budget allotment is made for this purpose and
naturally dissatisfaction among the workers is
growing and it may have its repercussions in
any form. My submission, therefore, is that
the Government should undertake the
construction of houses first and should make a
positive plan and start working immediately.
If you look into the facts you will find to your
great surprise that whatever housing has been
constructed in the Government railway col-
lieries, it has been wholly financed by the
organisation for which they were not entitled.
Railways are the only organization or the only
concern which got preferential treatment and
all their houses so far constructed, have been
wholly financed by Coal Mines Labour
Welfare Fund. This privilege was not
available to any private employer. About 300
to 400 houses have thus been constructed. But
the Government have no plan of their own. It
has not applied for any subsidy under the plan
for which we
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are compelling the private employers to do.
So the condition remains where it was. Now,
it is a paramount necessity that if we want
housing in the industrial area and especially in
the coal-mine area with which I am parti-
cularly concerned the Government should
take the initiative. They should move
immediately and then and then only the
private employers could be persuaded and
some action could be taken against them by
way of assessing cess or otherwise to collect
funds and construct housing. I would, there-
fore, very earnestly request the Deputy
Finance Minister—because the Minister
concerned is not here—and through him I will
appeal to the Production Minister to look to
the plans which have been handed over, to
consider the workers' request which is before
him and to start construction of houses. The
Labour Ministry is also concerned with
housing in coalmines and I wouid request the
Labour Ministry also to reconsider their plans
which they have sanctioned and which they
are likely to sanction. I submit that this loan
business is going to fail. I suggest that a cess
of four annas per ton on the despatch of coal
be imposed on the colliery-owners. The
houses must be constructed from the proposed
cess and the accumulated amount of rupees
two crores of the Welfare Fund and the
amount which will accumulate in future. Then
and then alone we can meet the requirements
of the coalmining workers within about ten
years and that too only if it is taken up in right
earnest now. With these remarks I again
request the Finance Ministry, the Ministry of
Production, the Ministry of Housing and the
Ministry of Labour to look into these
questions very seriously. They should not pass
the time unnecessarily, as they have been
doing so far, because the situation is getting
critical day by day so far as labour is
concerned. Thank you, Sir.

Dr. R. B. GOUR. My Deputy Chairman, I
rise to speak and with your permission I
would like to confine my remarks to only one
Ministry and that is the Labour Ministry. The
Labour Ministry wants to appropriate
huge
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sums under the various heads of the
Appropriation Bill as it is before us. but
shall I say that it wants to misappropriate
these funds in order to conduct, as it has
been conducting, a policy of fiddling while
the entire labour in our country is being fired
upon?

Industrial unemployment is growing in the
country due to rationalisation and work-load.
And rationalisation, may I tell you, is another
name devised to increase the work-load on the
workers? Now, in Kothagudam in the
Singareni collieries, when the present wage
structure was framed in 1949, the labour
strength was 21,000 including labour under
contract. Today in 1953 with the same wage
structure the labour strength is brought down to
15,000. A direct retrenchment has taken place
of about 6,000 workers in one single colliery in
Hyderabad State. The wage structure
remaining the same, employment having gone
down, look at the production. The production
has increased. The value of production has
increased and when the . i workers come out
demanding a little , amount for the increased
production which they have placed in the
hands of the owners and when for this pur- .!
pose they go on strike for nearly a whole
month, here is the Central Labour Ministry,
under which the mine labour is expected to
work, pleading inability. The Chief Labour
Commissioner pleads helplessness. He says, 'l
cannot do anything; I cannot ask for even
interim relief! The ' Regional Labour
Commissioner allows half the strike period
wages to be paid to the workers because the
owners were recalcitrant enough to deny even
interim relief, which it was the right of the
workers to get owing to the cost of living index
having shot up intensely in that area,
particularly after the demonetisation of the
Hali currency. At this stage the Chief Labour
Commissioner comes in with his award that
even half the strike period wage should not be
given to the workers 1 because it seems to his
mind—and he quotes it in his award—that he
is against premium on stoppages. Now, here is
the Chief Labour Commissioner
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under the Government coming out with an
award that is directly opposed to certain
awards of the Industrial Tribunals themselves.
The Industrial Tribunals have held that when
there cannot be any premium on stoppages
there cannot be any premium on recalcitrance
of certain employers. They have also said that
when the workers have earned, after a long
struggle, the right to strike, the employers have
no right to be recalcitrant by allowing the
workers to go on strike and then depriving
them of their wages. Here is the Chief Labour
Commissioner of the Ministry of Labour who
denies that right of the workers which has been
recognised even by the Industrial Tribunals. So
far as the special bonus is concerned, the Chief
Labour Commissioner promised me personally
that he would get it for the workers. Up to date
even the special bonus, which they could have
got with a slight intervention on the part of the
Labour Commissioner, is denied to them.

Now, I will take you to another important
question. I will show how they deal with
labour; how the conciliation machinery is
working. 1 shall take you to a classical
example and show how this Indian democracy
is working so far as labour is concerned. |
would draw the attention of the Labour
Minister who is absent here and I would draw
the attention of the whole House to this fact.
There is one manganese-mine Garividi in
Srikakulam District in Andhra. As long back
as July 1952, a memorandum was submitted
by the workers for an increase in wages. It was
in July 1952 and we are now here in April
1954. Now, what happens? Every time the
conciliator arrives, the Regional Labour
Commissioner, Madras, comes there and the
owners come and say, "We want to revise the
wage structure; we want to increase the
wages." But what is actually happening is that
wages are going down—brought down
deliberately. The management just comes and
says, "We want to revise the pay structure. We
will give increase in wages but we are
discussing the question with our Head Office
and we are expecting to get instructions from
them." This goes on every time.
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[Dr. R. B. Gour.] The Labour
Commissioner has no authority and the result
is that today the workers are being fired upon
and many workers have been retrenched and
the pay structure has been brought down. The
conciliator is sitting there with folded hands
and the Labour Ministry, as a policy, is not
referring this dispute to the Industrial
Tribunal. This is the position which the
Labour

Ministry is tak'nct up. Tho ni'PsHon of their
wage increase is hanging tire since July 1952
and their memorandum is still under
consideration while they are being retrenched
and their wages are being brought down.
Sometimes  the conciliator wants the
management to come but the management
refuses to come and the conciliator has no
power to compel the management to attend.
And that is the position everywhere. On some
pretext or the other the management refuses
and the conciliator has no power to call upon
the management to come down and see that
this question is settled. We have been
suggesting to the Labour Ministry in
Hyderabad, and I would like to repeat the same
suggestion here. Can you or can you not apply
the Enquiry Commissions Act to all these
conciliators when they take over any enquiry
into the conditions of labour in any particular
place? If that could be done the conciliator or
the enquiring officer, who may be called upon
to conduct the enquiry, would be able to
command people to come and give evidence
and that way these matters could be dealt with
quickly.

I will give you another example of the
Hatti gold-mines in Hyderabad. The
Hyderabad Government owns an
overwhelming majority of shares in that—S80
per cent, and more. A large amount of money
has been contributed by the people of
Hyderabad and what is the position there?
The workers there are denied sufficient
wages; they are denied sufficient housing
whereas on the other hand gold production
has increased. The workers are demanding
bonus but up to date no reply has been
received from the management to the
workers' demand for bonus.
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There is British management in Hatti and the
Government were kind enough to increase the
commission of this White management from
£7,000 a year to £11,000. The commission for
that British agency has been increased. Now, 1
demand an answer from the Ministry to this
question. To what extent have the wages of the
workers been increased? Has it been done in
the same ratio? Here is a foreign management;
they have foreign personnel getting all sorts of
allowances. There is an allowance by the name
of crockery allowance which every foreign
official gets. If some of his crockery gets
broken he must have some money to purchase
new crockery. Besides, he gets overseas
allowance. Thus they get all sorts of facilities
and concessions. But there is an Indian
engineer in Hatti who does much better work
but at the same time that engineer who is a
black fellow, gets lesser emoluments from the
same concern. Again, there is an Underground
Engineer; Mr. Seshagiri Rao is his name. After
all, he is not a white man; he is an Indian and
they pay very little to this Indian. Now, I ask:
Are these things essential? Is this huge
expenditure on British foreign personnel in
Hatti justified? Is it absolutely necessary? At
the same time, the workers are being denied
bonus, they are being denied wage-increase,
they are being denied even the trade union
rights. Houses have been constructed for
officers but not for the workers and this case
has been hanging fire for some time. I myself
sent a representation on the workers' behalf to
the Ministry and to the Chief Labour
Commissioner, Mr. Joshi. And the
Conciliation Officer told me that he has
already sent his reply, but so far I have not yet
received even an acknowledgment of the letter
that I sent to the Labour Ministry. Well, the
hon. the Deputy Labour Minister has come.
Let me ask whose interests he is protecting in
Hatti, the interests of the foreigners, the
British-managed company or the Indian
labourers and the Indian staff employed there?
I want to know what is really happening there.
I have certain figures here with me of
increased accidents due to
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rationalization. Unfortunately, the Minister
for Rationalization, Workload and
Unemployment, as I would like to call him, is
not here. I mean the Minister for Commerce
and Industry. 1 will say that this
rationalization itself has resulted in increased
accidents. Proper attention is not paid to the
factories, mines and railways and how they
are working. The human factor of labour is
being ignored. Machine is being exploited;
and labour is being exploited; and everything
is being exploited. Take these figures. In the
first seven months of 1952, excluding the
railway and the mines, the accidents were—3
fatal, 3 serious and 332 minor; but in the first
seven months of 1953, look what has
happened. Look at the figures—there have
been 16 fatal accidents; the figure has in-
creased from 3 to 16; the figure for serious
accidents has increased from 3 to 42; and,
again, from 142 minor accidents the figure
has gone up to 1,118. These are the figures, 1
am not quoting from memory nor have I
pulled them out from a trade union report as
the hon. the Deputy Minister for Labour
would say. I am quoting them from the
Hyderabad Economic Bulletin for August-
September.

Now, take the railway and mine
accidents. The accidents in the rail
ways during the first seven months of
1953 were: 42 fatal, 142 serious and
342 minor. I would like to know why
these accidents are occurring. There
is a Mines Act, there is a Mines Com
missioner and all sorts of gentlemen
are there—the Mines Inspector and so
on. What is this? What are they
supposed to inspect? I give the case
of the Kothagudam coal mine. There
was recently a case of two workers
crashed to death due to the snapping
of the rope. These ropes were sup
plied by America; and that bloody
American company has supplied them
with all the ropes .................

Dr. SHKIMATI SEETA PARMA-NAND
(Madhya Pradesh): Sir, is this expression
parliamentary?

DRr. R. B. GOUR: 1t is parliamentary, after
all bloody is bloody.
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DRr. SHRIMATI SEETA PARMA-NAND: R
is not parliamentary in the sense in which the
word is used.

MR. DEPUTY CHAIRMAN: Mr. Gour,
please avoid such expressions.

Dr. R. B. GOUR: I am sorry, Sir. Well,
then, this very good, our darling American
company has supplied us with ropes and that
rope gave way. The Union representatives
took up the matter; under the Mines Act you
have got a whole range of personnel to look
into such things. He deputed a man to say
whether the rope was all right or not; that
gentleman went and said that that rope was all
right, but it gave way. Some furious workers
wanted to punish the gentleman, but the
Union leaders counselled patience and today
it is the Union leaders who are being tried in
Khammam court.

12 NOON.

AN HoN. MEMBER: Was the rope
specially manufactured for that company?

Dr. R. B. GOUR: When the Americans
can manufacture hydrogen bombs for Asian
countries, they can also manufacture such
ropes for the company. This is the position.

Then, I would like to know why industry
after industry is being closed all over the
country. I would not like to bore you with
figures of these closures. In my own state of
Hyderabad, retrenchment is going on. In
1953, 3,900 workers have been retrenched
according to the Industries Department itself.
What has the department, that is there for
helping retrenched workers, done to reinstate
these persons or rehabilitate the persons
thrown out of work? That gentleman, the
person in charge of resettlement and
employment has said that since the middle of
1950, unemployment is growing and it is
growing continuously without any avenues
being opened up for alternate employment to
the workers. Industries are being closed.
There are three factors for such closure; one
is financial stringency; the second s
corrupt
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management, thirdly market. Mostly
it is over-capitalisation, mostly swind
ling and eating of money. The Allwyn
Metal Works which the hon. the
Deputy Labour Minister saw the other
day when he was not yet the Deputy

Minister, is  over-capitalised;  the
Asbestos Cement company is over
capitalised; they are paying Rs. 40

lakhs by way of interest on loan and
30 lakhs, as wages ........

MR. DEPUTY CHAIRMAN: Mr.
Gour, all this would be relevant in the
Hyderabad Assembly.

DR. R. B. GOUR: I shall presently
show how these are also relevant here.

MR. DEPUTY CHAIRMAN: Are they
not State-managed industries?

Dr. R. B. GOUR: Not quite, Sir; they
are partly State-managed and partly
privately-owned. But I will come to the
most important point. Yesterday I had a
talk with Mr. T. T. Krishna-machari; I told
him that this company was over-
capitalised: that they were paying Rs. 40
lakhs as interest and only Rs. 30 lakhs or
so as wages. Again, there was a textile
mill in Hyderabad; it was closed because
of corrupt management. They spend huge
amounts on various other things but not
even a little amount on increasing wages.
The Hyderabad Spinning and Weaving
Mills have been closed. I wish to draw
your attention to the fact that the Industries
Development Act is safe in the shelves and
the library. I want the hon. the Deputy
Minister for Labour to call for an
investigation into the working of this Act.
I met Mr. T. T. Krishnamachari and told
him that an investigation should be started
into the working of this Mill; but he says
that after the case of the Sholapur Mills he
does not want to do such things. When he
cannot take action under the Industries
Development Act, what is the good of
that? The State Government is not in a
position to help the industries and get
certain things done. Are they in a position
to help? The Industries Development
Act and the Regulations
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thereunder are only in the library. You
are not investigating into the corruption
in the industries into the investigating
into the affairs of the

Hyderabad Spinning and Weaving Mills
or the Asbestos Cement Co. or

the Allwyn Metal Works and several
other companies. If the investigation
cannot be done by the Centre, we told
the Commerce and Industry Minister at
least to delegate those powers to the
Hyderabad State Government who may
investigate. Take another simple
instance; it took nearly three months for
the Labour Ministry here to agree to
disclose the accumulated provident fund
amount among the workers of the
Hyderabad Spinning and Weaving
Mills, who are starving for the last
four months. And now Mr. Abid Ali's
counterpart in Hyderabad says that it
will take another three months to prepare
accounts, etc. Now he would not agree
to part with the authority and say that the
provident fund amount should be
administered by the State Governments.
He is sitting tight over that authority.
And when matters are coming to such a
pass, what are the workers to do? What
are the trade unions to do?

I would say only one word about these
Employment Exchanges. Do they really
exchange employment? Has he got the
information that even the Government
Departments care little and pay very little
attention to  these = Employment
Exchanges? Some  gentleman is
interested in having his friends and his
relatives in his Department. The man
says "I have got my name registered in
the  Employment  Exchange; my
registration is there; my card is there"
and he gets nothing. We find that the
Government have themselves circulated
that the ex-employees of the Civil
Supplies Department shall be given
priority in employment, but what is
being done? In the Agriculture
Department they employ eight Third
Grade Clerks, not from amongst the
Civil Supplies ex-employees but from
outside. Now I am putting a straight
question here. Is the Government of
India prepared to do anything? The
Union of the Civil  Supplies  Staff
demands that
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whenever there is a vacancy caused in any of
the Centrally-administered Departments in the
States, they should be given priority. Even
this much you are not doing. You are not
giving priority to the workers that have been
retrenched. Now, what is all this? I think you
want the area of unemployment to be
increased and the sphere of unemployment
increased. This unemployment problem has
created a situation of emergency. Therefore,
we want you to call a special session of the
Indian Labour Conference to discuss this
unemployment question in all its implications.
We have suggested in Mysore session that it
should be included in the agenda then, but
Mr. Giri, said that it needed a special session.
Now it is said, "This is a problem of great
magnitude and Parliament as well as the
Planning Commission are discussing this
question. No special session of Indian Labour
Conference is required." Yes, I know that
they are discussing this question; that is quite
all right. But let us also have it discussed in a
special session of the Indian Labour Confer-
ence, and that discussion will certainly help
the Planning Commission and will also help
Parliament. But we find that they are not
prepared to convene a special session of the
Indian Labour Conference to discuss this
question of unemployment, this question of
rationalisation, as also the question of work-
load. I, therefore, repeat that this question is
very important and must be very seriously
taken up at a special session of Indian Labour
Conference.

Lastly, I may point out that the
Government always say that there is no
finance available. But my friend, Mr.
Gurumurthy, has rightly told them "Yes, there
is enough finance, but you have no guts; you
are not prepared to cut the huge privy purses
given to the Princes." After all, it is not the
Princes that will ultimately defend our
country; it is the poor working classes and the
peasants that will defend our country. You are
wasting huge amounts by way of privy purses
to these Princes who have all along remained
loyal to the foreign
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powers in India and who have remained spies
and fifth-columnists of foreign powers in our
own country, and who today are only a dead-
weight on our society. So much money is
being wasted on them and our masses, the
peasants, the working class people, are
suffering. The Nizam of Hyderabad is
drawing Rs. 11 lakhs merely as interest on the
loans that he has given. Now this is the figure
given by Mr. Vidyalankar in the State
Assembly. Do not allow the Britishers to
export capital; do not allow the Britishers to
increase their commission from £7,000 to
£11,000. Use that money for the welfare of
our masses, for the welfare of our peasants,
and make our country prosperous. I, therefore,
feel that these being the doings of this
Ministry, the amount that is earmarked for the
Labour Ministry is going to be a waste; you
will be wasting our hard-earned money on
such a Ministry, such a Department, which
fiddles when the entire working class is in the
fire.

DR. SHRIMATI SEETA PARMA-NAND:
Mr. Deputy Chairman, I would like to support
this Bill, but at the same time make a few
observations on one or two matters. And I
begin with the Education Ministry.

It is known to everyone that something is
definitely wrong with our education, and the
main reason for the failure of most of our
schemes—I am referring to Government
schemes —is not now lack of funds or even
of technical personnel, but lack of a national
spirit, as also efficiency that comes with
education. This may be considered a State
subject, but to remove this doubt I would at
once like to point out article 45 of the Consti-
tution which reads as follows:

"The State shall endeavour to provide,
within a period of ten years from the
commencement of this Constitution, for
free and compulsory education for all
children until they complete the age of
fourteen years."

1 would like to point out that seven years
have almost passed, and unless we make a
beginning at least next
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year after—it says "shall endeavour"—we
shall be charged with a breach of promise, and
among the various causes that lead to
frustration and lack of confidence in
Government would also be the gap that is
always there between promise and perform-
ance. So. I would like to point out the various
ways in which it would be possible for us
even today, in spite of the supposed
difficulties, to implement this promise made,
under our Constitution.

Something seems to be wrong with the way
in which educational matters are tackled,
particularly at the Centre; we are not
concerned here with the States. The Centre is
supposed to direct the policies of the States in
these matters. One example I would like to
give to show how things are done in a
confused or a topsy-turvy manner. You can
see how the University Commission was
appointed first; then came the Secondary
Education Commission, and then, after that as
was to be expected a demand made in Madhya
Pradesh, where the Prime Minister went to
open the All India Primary Education
Conference, to appoint a Primary Education
Commission. This is like putting the cart
before the horse. It leads to delay; it leads to
confusion. And what is worse is that though
just recently the Secondary Education
Commission  has  submitted a  very
comprehensive and a very competent report,
and we have all complimented the
Commission on that report—in spite of the
fact that there were one or two foreign experts
on that Commission—Government thought it
fit to set up a committee again and invite the
Ford Foundation to go into the question of
implementation of the Secondary Education
Commission's Report. 1 am not able to
understand that. Does the Government think
that in our country there are not enough
number of people competent to implement
what has been decided upon by the
Commission after touring the whole country?
Does the Government think that we do not
know the problems before us; that we do not
know what type of education we
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should give to our children? You are very well

aware that the main reason for the present
state of chaos in our country, the main
reason for ournot being able to get

the full benefit from our Five Year Plan
is the type of education that our people are
receiving.  You are aware of the state of
affairs in our District Boards and in our
Municipalities, and how often they have to
be dissolved for mismanagement. I would
particularly mention what appeared today in
the papers about the  U.P. Examination
Report. It was astounding—I hope it was not
correct—but it was said that about 40 per cent,
of the pupils had copied and that they
intimidated and also attacked the
invigilators who wanted to interfere. =~ What
are we coming to? Are we going to be com-
placent about this question and on the floor of
the House only discuss such matters in which
youcan see thedividend in rupees, annas
and pies, and ignore all such questions where
the dividends are of far-reaching
character, matters which perhaps are the very
foundations of the country's-future? I am
really surprised at the way in which our
remarks in this House are being treated by
the Education Ministry. The
Education Minister also is not able to attend
very often. I do not know why the Parlia-
mentary Secretary also is not here. | had told
him that, I was going to speak only and
perhaps solely on education and he should try
to be present because one likes to feel that one
does not speak simply for the sake of speaking.
One likes to feel that Government would
take notice of it.  But unfortunately, the
Parliamentary Secretary also is not present. [
would like to point out that we are all aware of
what type of education should be given to our
people. We are aware of what type of
education, the Empire of which we had
formed part till recently, gave to its
people through their public schools and other
institutions. We are also aware of how
Germany which was downtrodden after
the First World War, changed her entire
system of education and suddenly rose up
within a short period of seven years. Even
in Japan, we
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know that under Tojo, they were given
universal education and the people were able
to understand what they had to do for their
national cause.

Appropriation (No. 2)

We are told by officers of the Government,
by the Planning Commission and others, that
they are not able to pursue their schemes
because, as they say in their reports, they have
no adequate personnel. It is not that people
work only because they get directives from the
top; people work because they are enthused
with the national spirit, and such people do not
wait to see what directives they get. We
cannot waste time, thinking that the task is so
gigantic that it cannot be done in a day. We
have no time to waste. We are a backward
country, where the masses have no education.
We have been used to be guarded and
protected by others. We have only to think of
what happened on the road to Tilpat, where
our Army Commanders even were not able to
effectively tell the people how to behave in an
orderly fashion. Perhaps most of them were
uneducated or badly educated people. We do
not want to have that kind of spectacle to
happen again. 1 do feel that the Education
Ministry must at once see to it that it does
something to change the present method of
education. It is no use appointing
Commissions and then putting their reports on
the top shelves and forgetting all about them.
Rather than waiting for the States to fall in
line, I would suggest to the Education
Ministry to make an interim change in the
Constitution to allow full control of the
subject of education to the Centre. There is
another reason for this. The States, in their
own fancy, want to go in for schemes which
are often at variance with each other. Take the
case of Bombay. They are going in for some
stunts. You cannot deliver goods by these
stunts. The Bombay Government evidently
feel that they do not have to bother about the
medium of instruction; that they are such a
rich State as to be able to provide jobs in their
own State, and so they need not worry about
the Centre coming to their help. Only three
days ago there was a Conference
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of Chief Secretaries in the Home Ministry,
and I understand that they have decided on a
policy of a five year loan of administrative
officers from the States to the Centre and then
sending these officers back to their States.
How can you reconcile these two schemes?
This type of policy is causing confusion. In
some States, the Governments, in spite of
protests from experienced officers, have
decided overnight that all their administration
would be carried on in Hindi, but have they
been able to do it? This is one more example
of how there is no reconciliation between
promise and performance. They have been
unable to do it, because they cannot have the
Hindi typewriters and trained typists and so
on. I personally feel that, if only the Congress
Govern® ments, as soon as they came to
power in 1937, had changed the system of
education, the partition of the country could
have been averted. It was because the
separatist tendencies were allowed to develop
among the people through a denationalised
education that the partition came. It was a
matter of education.

I would like to say that education is as
important to the mind as is food to the body.
In view of the fact that the food question has
now been solved, the Government should at
once take steps for the solution of this
important question of compulsory education. I
would like to point out how this can be done.
The Sargeant Committee thought that forty
years would be required to give free and
compulsory education to our children, but as
against that, taking advantage of the spirit of
progress and unity in the country, our
Government thought that within ten years
they should make a beginning and perhaps in
an equal number of years, they should achieve
the goal. But they have been dissuaded from
doing that, because they think that it might
interfere with the autonomy of the States.
Perhaps they also feel that funds might be an
obstacle. We are about 360 million people,
and by statistical calculations, 8 per cent, are
supposed to be children from the age of 6.
The period men-
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tioned in the Constitution is 6 to 14. Let
us, for the sake of convenience, take this
period to be from 8. Children above 8
would be about 12 per cent. i.e. about 30
million or 3 crores. It means about 1
million teachers at the rate of one teacher
for 30 children. I. would show later how
this difficulty of getting teachers can be
overcome. Taking the expenditure as Hs.
1000 per teacher per annum, the expendi-
ture would be about Rs. 100—120 crores.
The entire expenditure on education at
present between the States and the
Central Ministry is about Rs. 122 crores,
out of which Rs. 40 crores is for primary
education, 30 crores for secondary
education, 5 crores for university and 45
crores for other education. That leaves
about Rs. 80 crores. Take it, if you like
for the sake of convenience, even as Rs.
60 crores.

Appropriation (No. 2)

Now, it might be asked, 'Where is this
amount to come from'? It has not been
possible to spend all the money that was
allotted for the Five Year Plan. Some of
that money can be diverted here. Now.
the foreigners are giving us loans for—as
they have put it—arresting the march of
Communism in the East. The same argu-
ment can be put to those people to the
United Nations who might be willing to
give loans, and they can be asked to give
us loans for creating a spirit of
nationalism and for increasing the
efficiency and standard of living of the
workers. If the efficiency of the workers
is raised, naturally the expenditure on the
Five Year Plan also can be reduced. The
money that is being spent is 5 or 6 times
more because of less efficiency to day. If
you were to take the efficiency quotient
of the countries where there is education,
you would find that efficiency quotient is
six times or eight times more than ours.
So that would be the saving on the Five
Year Plan and our other schemes and that
could be spent for education. Ours is a
poor country. Our people have no radios
and they have no money to buy them,
communications are poor and if the Gov-
ernment wants to reach the people for any
nationbuilding propaganda, the
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only way it can do it—and the cheapest
way—is through published pamphlets
and for that reason unless the people
have some minimum education, it is not
possible to make progress further at a
pace at which we should have liked to do
and our experience of the last 7 years
should convince us of that.

The next question is about teachers.
The number at present employed is about
12 lakhs in the country—I am speaking
of primary education. 2£ lakhs of
matriculates pass out every year and even
if we were to take 1J lakhs from that per
year—because all the people will not be
willing to take up teaching—at least that
would add substantially to the number of
teachers. Then there could be con-
scription also for teaching. An educa-
tionist of experience and no less a person
than the Director of the Central Institute
for Education, Dr. Basu, has told me that
it should be possible to equip a teacher
with the necessary training for teaching
by a teaching course of 3 months
provided he is given a refresher course
again in the intermediary period. So such
people also who say that it is better not to
give any education unless you can give
proper education through the medium of
trained teachers need not put that as an
excuse to shelve the question.

Then there is the Postal Department,
there is the Labour Department and there
is the Railway Department who are also
making provision and can make provision
for the education of the children of their
employees. So that would again reduce the
number of students which 1 have
mentioned here. One more point is about
double-shift. We can certainly use these
teachers for double-shift because now the
scheme is to give basic education for half
the period and for half the period the 'three
Rs' and the staff that will give them basic
education which will be only carpentry,
agriculture, etc., mainly, would be
separated from the other staff. Then comes
the question of building. Those who visit-
ed Shantiniketan and those who know the
conditions in our country or
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climate would agree that it is not necessary to
have buildings for givijsg primary education
during the interim period in rural areas. In
olden days, in so many places education was
given even under trees and in the open and
with the present village economy it would not
be possible to lock up a village student in a
room all the 12 months in a year. So except
during the rainy season, it would be possible to
hold our schools in the open. Then the question
of secondary education is there.

MR. DEPUTY CHAIRMAN: Your twenty
minutes are over.

DRr. SHRIMATI SEETA PARMA-NAND: I
think only on Bills we are supposed to have the
time-limit operating. I will not take more time
but I hope you will also agree that education is
an important subject. Even otherwise I may
take a minute or two more here. But I would
request you not to put this time-limit, because it
is a subject which is hardly touched in this
House. The subject is really the foundation, it is
actually the foundation of the nation's future.

MRr. DEPUTY CHAIRMAN: Should you
speak on secondary education and technical
education?

(.Interruptions.)

Dr. SHRIMATI SEETA PARMA-NAND;
About secondary education, it was pointed out
by the Commission that that should be, as far as
possible, the last stage of education and only
really competent students or those wanting to
have specialised education should go to
Universities. I would give here the example of
Germany. Hitler said when their funds were
limited, that as an emergency measure only
men and women who had—particularly in the
case of women—obtained marks above 60 per
cent, should go to Universities and the rest had
to take up domestic course as a specialised
course after their matriculation.

[THE VICE-CHAIRMAN (SHRI B. C.
GHOSE) in the Chair.]

With regard to University education, I would
like to point out that the standard at present is
low and yet
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the Government has not even accepted the
suggestions made by hon. Members like Mr.
Kishen Chand who had brought a Bill regarding
ways of raising that. It was suggested by him
that if three years' post-graduate course was only
made as the University course and the course up
to B.A. pass was handed over to the Inter-
mediate Board or whatever name you may
choose to give it, that would raise the standard
of teaching and of discipline. Government
should have realised that the present type of
University degrees have become just nothing
but a sort of post office mark for which the
course is just mugged up in a parrot-like fashion
and that is the reason for the deterioration of our
present day education and also for the
deterioration in the general administration
because the administrators of today are students
of yesterday and there is this fact—and nobody
can deny—that the standard of teaching has
gone down considerably during the last 15
years. If this state of affairs has to improve,
Government must at once make a right about
turn and recommend two types of degrees. |
don't say that people who are anxious to have
some sort of degree education should not have
it. If appearing for an examination is the only
incentive for reading, then there could be two
types pf degrees—A and B type, Viz., one that
could be got by attending University and the
other that could be got by private education. In
Nagpur University women students are allowed
to appear for the degree without attending a
college. That would also take away the expense
from this. I would like to suggest that Govern-
ment could reduce this expenditure i on
University education though it is pointed out by
some people that there is hardly any University
education in our country in comparison with the
number of people that should be given
University education.

I would suggest that Government should
curtail the money spent from this country on
students who are going abroad. Ordinarily
every year, if I am right, about 400 to 500
students go abroad and there are on
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[Dr. Shrimati Seeta Parmanand.] the whole,
at a time about 2000 of our students in foreign
countries. Taking £500 as the expenditure per
person, nearly Rs. 1| crores are spent every
year. You know that Rs. 11 or 12 lakhs each
are given by the Centre to the Benares
University, the Aligarh University and the
Delhi University. The total budget at the
Centre is nearly about Rs. 12 crores. So if that
money were to be saved for bringing in
foreign experts and lecturers and giving of
highly technical courses which students look
forward to taking abroad and then after they
have spent about 3 to 4 years, after their
qualification, allowing such people to go for a
refresher course, it would not only be a saving
but it would have far-reaching effects in
making our younger generation, the next
generation want to develop our own culture on
our own lines. Many of us who have spent the
best years of our post-graduate years in foreign
countries for our studies know how
unconsciously we get tied up to Western
ideologies and Western modern life and if that
is to be avoided and if our people, if our
students are to be allowed, at an impression-
able age, to see the best education in our
country first and then go at a later mature age
to foreign countries for practical experience, or
advanced education that would be a double
boon. It may sound rather amusing, but I may
tell you that even in America students who go
for picking up business methods, practical
training etc., are asked to do so in between the
period of their college studies and then go
again to colleges to finish it, because they then
know on the strength of their practical experi-
ence what is best to be picked up in the
institutions where they go. On an analogy, if
our students continue to finish their studies till
the age of 24 or 25 and then go abroad, they
would know what is best to be picked up in
technical institutions, in particular, in foreign
countries and in this way a great deal of
money would be saved and this money could
at once be used for further University educa-
tion, or for secondary education.
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Money could also be raised in various ways
as- was suggested just now by the hon.
Member who preceded me in regard to
industries. I would point out as in Ceylon
some time back where they had a capital levy,
a per capita tax could be levied, though it is
considered a bad form of taxation. But when
there is an emergency, every avenue has to be
explored and ways and means have to be
found by which a solution could be arrived at,
by which the money could be made available.
Similarly, an education loan could be floated.
I do not think anybody would be unwilling to
pay for such a loan, a loan for really the most
important aspect of the nation's life. Similarly,
I would suggest that from now, the proceeds
from the estate duty should be set aside by the
Government for compulsory education. I have
suggested earlier that it could be set aside for
children's homes. But if more money is
required and if we cannot get foreign loan for
this purpose, even this source should be
tapped.

I would like to point out one more aspect of
education on which the Centre should give the
initiative to the States because the States
themselves do not have the opportunities to
have a broader outlook on the matter, being
far away from the centre of things. In the
Centre people not only from all over the
country but from all over the world come and
so those at the Centre are conversant with
different trends of thought. But the States
themselves are not able to take the initiative in
re-orientating education. We are a secular
State, but that does not mean that our
education should be godless. You may call it
by what name you like, i.€., religious or moral,
but some sort of ethical education should be
given. Even if we are a secular State, why
should we not give religious education
without any denomination, because ethical
principles of all religions are common? And
those principles, if they are taught through our
schools, that would make a difference in the
character of our young people. Everybody is
loud in
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saying that we have got a characterless
education. But what are we doing about it?
We as older people are just watching
complacently, and very vociferously blaming
the younger generation for not coming up to
our standards. If we fail in our ditty towards
them, I do not think we have any right to
blame the younger generation for not being
worthy of ourselves, because I suppose every-
body thinks he is the best model of a human
being.

AN HON. MEMBER: Quite so.

DRr. SHRIMATI SEETA PARMA-NAND:
But if we want to bring about an
improvement, we have to make it
compulsory, and see that some sort of ethical
education, either extra curricular or through
the schools, is given, if our country is to be
freed from the present corruption and all this
denationalisation of which we are having
good examples in these days.

One word I would like to say about co-
ordination of the activities in the various
Ministries, and that too concerns education of
the younger generation. You know that we
want informative documentary films to be
shown to the children, and we also want
certain films should not be shown to them for
the proper education of the younger
generation. This concerns one Ministry. Then
we want mid-day meals to be given and so the
Food Ministry comes into the picture so that
they may give some concessions. We want the
Health Ministry to see that compulsory
medical examinations of school children are
made available at minimum cost. Similarly
there is the training given in the schools which
has been recommended by the Secondary
Education Commission by some basic craft.
That really has to be made available through
the cooperation of the Ministry of Industry
and Commerce, because cottage industries are
mostly concerned in this training. So proper
co-ordination among the different Ministries
is very necessary for quick results and saving
of money and effort. But what happens? 1
will give you one
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example of what happened in a particular
State. It was suggested in a particular district
where teak and other waste from a saw-mill
were available that a carpentry school should
be set up to give a craft education—to the
boys in five or six high schools of the place or
in the alternative, that some aid should be
given for this purpose to a big workshop
existing there. What happened was this. The
Ministry of Industry at once said that the
Education Ministry was concerned and that
Ministry must be consulted. But they had no
precedent to see how it could be co-ordinated
and the Education Ministry did not think that
it had any obligation to co-operate with the In-
dustry Ministry and the matter was shelved
with the result that one valuable year has been
lost. Here at the Centre you find individual
Ministers of experience complaining pri-
vately, that there is no co-ordination among
Ministries, but I would like to know what
efforts they have made to raise this question at
the Cabinet level to see that there is proper co-
ordination. They can change their methods if
they want to.

I have only to say one word more and that
relates to another matter— the way various
reports are presented. This happens a couple
of weeks after the Budget is given. The time
is not enough to make use of them during the
discussion on the Budget. Usually these
reports are beautifully vague in the way they
are presented and that is another thing about
which I should complain. Take this Education
Ministry's report. Reference is made to many
committees and meetings, and it is stated that
this is being done and that is being instituted.
But I should like to know which Member can
get up and tell me that he has understood
exactly what has been done. Really, there is
no use wasting so much paper and money if
Members are not able to get a correct idea of
the stage which a particular work has reached.
If you cannot do that, better not print them.

Secondly, various conferences etc. are
being called together here. For
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[Dr. Shrimati Seeta Parmanand.] quickly achieved. This could be an interim
example there was the Ministers' measure.

Conference to discuss how the .
Secondary Education Commission's NOW, one more thing about the Commerce and

Report should be implemented. After Industry Ministry and I will have finished and
all.  Parliament somehow  is that also I will say in two minutes. I have written
connected with it. T should like toSeveral letters to the Commerce Minister
take the House into confidence and Pointing out certain cases about leakage in the
say that even when the Ministry import policy of the Government. We spend so
concerned was requested thatmuch money on the appointment of the Tariff
Members of Parliament who are Commission and maintaining tariff boards and
interested in the question should be We declare a tariff policy by which we give pro-
allowed to attend as observers, tection to our industries but we do not care tp see
nothing was done. As a matter of Whether the intention of the Government that
fact, when various conferences are Protection be given to such industries is carried
called here, may be industrial Out Or not. Instances are a million, but I will not
conferences ~ or  any  othermention those cases specifically which have
conferences, 1 think it should be the come to my notice because I am hoping that the
custom to inform Members of Par- Commerce and Industry Minister will still give a
liament so that if they are interested Satisfactory reply to my letter—the letter is due
they could attend them as observers. for a reply for the last four months. So, I will not
After all there is nothing so verymention them now otherwise I will certainly
secret that a Member of Parliament come up before the House and put that in the
who forms part and parcel of the form of a questi.on if I do not get a satisfactoq
administration and the Governmenteply. If a certain amount of quota of a certain
of the country cannot be allowed to Product was only allowed to be imported, say 10
hear. If they were allowed to attend Per cent, of a particular article, in order to give
and hear the discussions, I think it Protection to a certain industry, nothing has been
would have a double advantage. The done nor has Government noticed that 110 per
discussion also would be of a differ- cent— 90 per cent, is the home production— has
ent nature—I think I will put it that beer} imported into this country within.a peri.od
way, also Members of Parliament in Of six months. What is the use of a tariff policy
oné single hour would get informa- and the Tariff Board if such things are allowed to
tion as to what is happening in the happen? We must see to these loopholes and see
whole country which they would not that whoever is responsible for these is not
get otherwise without wadingallowed to sabotage our policy and ruin home
through various reports. industry. The Planning Commission wanted to
invite small-scale industrialists and small

) ) capitalists who were fighting shy of starting
Finally, T would like to make gmall industries; they wanted to start the
mention of one thing. I think I have jndustries and then hand them over to the
said enough about education and I capitalists but now we find that small-scale
hope the Government, the Ministry, industries which are already in the field are being
has understood my point, that in aljowed to die out within a period of six months
view of the conditions in theand the small capitalists who also because the
country, in view of what we are resylts will be more  have a capital of Rs. 15 to

struggling for, every pie of the Rg. 20 lakhs
country that is spent has to be turned

to good account, if there is not to be
any waste. Universal education has
to be given immediately, and for that
reason, if necessary, the Constitution
should be changed to the extent of
the Centre having the power to give
directives to the whole country in the
interest of the unity of the country,
especially because of the impending
linguistic formation of the States—a
subiect that is heino talked of all
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cannot hold out against foreign competition for
a period of more than one or two years becaus
they have to pay high salaries for technica
people and they have to either send away thes
trained people or begin again from scratch an
the result usually is that they have to go out of
the field. Here again, would be a case of a gap |
between performance and promise; promise is
to invite small-scale industrialists to come
forward and to build up small industries and the
performance is not even attending to those !
already in existence and driving them to a
position in which they would go out of the
business field.

Appropriation (No. 2)

Thank you, Sir.

SHRIJ. S. BISHT: Mr. Vice-Chairman, before
I begin my speech, may 1 I invite the attention
of the Ministry of Law in regard to the
appropriation demand under the Ministry of
Law, "Administration of Justice Rs. 13 | lakhs"?
In this connection, I wish to draw the attention
of the Minister of Law to the accumulation of
arrears in all the High Courts of India. In fact, it
has become very notorious in any High Court
that if you file -an appeal today, there is clearly
no chance of the appeal being taken up within
three or four years. An eminent Judge of the
Supreme Court who retired recently, Mr.
Chandra-sekhara Ayyar, has recently written I
that there is a provision in the Indian
Constitution which enables the Government of
India to requisition the services of the High
Court Judges who have recently retired and ask
them to carry on the work. I, therefore, suggest
that this accumulation of arrears will never be
cleared until and unless the Government of India
requisitions the services of these retired High
Court Judges and appoints them for a period of
at least two years in all the High Courts of India
so that all the arrears are cleared away. It is
almost a truism that justice delayed is justice
denied; ! people have to pay heavy court fees |
in going to the High Courts; they i have to pay
heavy fees for printing these books and they
have to pay I
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heavily for engaging counsel and then they
have to wait for years and years before the
case is taken up.

SHRI H. P. SAKSENA: Why not prevent
the accumulation of arrears?

SHRrI J. S. BISHT: It cannot be prevented.
How can you prevent it?" You have got the
Constitution and for every grievance there
must be a remedy in the Courts, otherwise
people will take to violence and they will start
fighting. If you do not have the disputes
settled in a court of law then the only recourse
will be that they will fight amongst them-
selves. The civil cases are accumulating
because of the growing industrialisation and
of the growing activities in the economy of
our country, and this will naturally increase
the volume of civil litigation. When that
increases, the volume of the appeals will also
increase and the remedy is to have adequate
arrangements in order that these arrears are
cleared. These arrears are indeed very great in
the High Courts and I, therefore, humbly
suggest to the Ministry of Law that sufficient
number of High Court Judges should be re-
employed under the provisions of the Indian
Constitution for two or three years until all the
arrears are cleared up, and after two years the
civil courts may start off with a clean slate.

SHRI H. C. MATHUR (Rajasthan): But is it
for the Law Minister to do that? Can he do
that? He cannot under the Constitution.

SHr1 J. S. BISHT: I am merely making a
suggestion.

Now, I invite the attention of the
Government to Vote Nos. 99 and 100 in this
Appropriation Bill—Central Road Fund Rs.
4,62,52,000 and Communications (including
National High Ways) Rs. 4,88,85,000. Now,
there is a conference of road engineers held
annually in this country and their complaint is
that all the money collected by the Central
Government in the form of taxes or excise
duties on petrol, mobiloil or on the import of
motor cars or motor car parts,



3689

[Shri J. S. Bisht.] whether by the Central
Government or by the State Governments,
amounts to a very considerable sum and that
money, they contend—and I think rightly
contend—should be diverted for the
expansion of road communications in this
country. Now, if the expansion of rail
communication can be taken up as quickly as
possible it would solve the problems of bottle-
necks in the transport service but we know
that railway expansion is very expensive and,
therefore, roads are very necessary. In fact,
we have not got sufficient number of roads as
compared to any other advanced country like
Germany or England. Therefore, I submit,
that these duties that are collected in the form
of excise duty or import duty or as sales tax
on all the motor vehicles etc., should be
diverted for the construction of roads.

Appropriation (No. 2)

Then comes the question of national
highways. There are certain roads declared as
national highways but I wish to invite the
attention of the House to the fact that the
whole of the Himalayan region is without any
national highway. That is a point which I have
been pressing for the last three years that there
is not a single road, not a single national
highway that connects the Himalayas from
Kumaon to Kashmir. If any tourist wants to
go and see Srinagar today, Simla tomorrow
and Naini Tal or Ranikhet the day after, all
the time in the summer he must come down to
the plains in the sweltering heat of 112 or 116
degrees before he can go back again to the
hills; there is no road that links Garhwal with
Naini Tal or Mussoorie, or Mussoorie with
Simla, or Simla with Srinagar or Jammu at all.
Therefore, 1 submit—you cannot build
railways there —and I think it is right and a
claim of the Himalayan region people that at
least in the second Five Year Plan a national
highway should be provided so as to link up
all these Himalayan districts by internal road
communication. I find that Vote No. 138
provides Rs. 6,62,16,000 for New Delhi
Capital Outlay. Now, there is
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a State Government here and the Central
Government, from out of the money collected
from the tax payers of India, is spending this
sum of Rs. 6,62,16,000 in one single year and
I do not see any reason why a very small
amount of a crore or two crores should not be
provided for building this national highway to
serve the needs of the Himalayan region.

Now, I should like to say one point —it has
become rather hackneyed but it is very
important. In the whole of the Appropriation
Bill and the Budget the central feature is
deficit financing. We have been supplied with
the final report of the National Income
Committee and from page 23 of this Report
we find the schedule of the working class
force. Out of a total of about 35 crores of our
population, there are 14,32,00,000 which
constitutes the working force and out of this, I
have calculated, roughly speaking about two
and a half crores to three crores constitute
what are called the fixed income for the
middle class and the lower income groups. It
is this class which is likely to be very
adversely affected if this deficit financing gets
out of control. Now, the history of it is in the
national plan, the Five Year Plan wherein it is
said, "At the present stage deficit financing is
visualised to the extent of Rs. 290 crores
only—a figure which represents the estimated
releases from India's sterling balances over the
five year period." And they go on saying,
"Their release means the inflow of goods and
services from abroad worth Rs. 290 crores
without any corresponding outgoings. In other
words the country will be drawing upon its
past savings and obtaining thereby an
immediate net addition to the goods and
services available. These additional goods and
services will neutralise to some extent—
though not completely—the inflationary
effects of Rs. 290 crores of 'created'’ money
injected into the system."

Now that was the opinion of the I Planning
Commission when they pub-l lished this report

sometime in 1952.
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Now, last year when the hon. the Finance
Minister was making a speech here, Mr. B. C.
Ghose—that is you Mr. Vice-Chairman—put
a question to him and it is this: "May I ask a
question? Could the Finance Minister tell us
whether, projecting his view in the next two
years also, this Rj. 290 crores would be the
limit of deficit financing?" The answer was
given by the hon. the Finance Minister, Mr. C.
D. Deshmukh and it was this: "I still hope so,
because some of this money that I am putting
out ought to come back in the way of tax and
other revenues." This was the reply given by
him in this House on the 5th March 1953, that
is a year before this date. This year, however,
the deficit financing is esthnated to be Rs. 250
crores and in his speech this year before the
Council of States Mr. Deshmukh said: "Of the
Rs. 250 crores deficit financing envisaged for
the next year, about Rs. 100 crores might be
in the nature of corrective to deflation or in
other words it would go to finance production,
and Rs. 75 crores might be obtained by import
surplus or a balance of payments deficit. The
inflationary potential might thus be of the
order of Rs. 75 crores." That was quite good
of course, and that was quite correct. But then
we have before us "Economic Development
with Stability" a Report presented to the
Government of India by a Mission of experts
of the International Monetary Fund. Now.
these experts themselves gave the advice to
the Government and they said: "It is not
possible to say precisely how much deficit
financing can be undertaken without risking
inflation. As a minimum, it would be as much
as the drawing down of sterling reserves.
Beyond that, an uncertain fraction, perhaps
about one half of the net increase in the
money supply could be used for deficit finan-
cing without serious risk of inflation. This
proportion is high because a large part of the
money supply of India consists of bank notes,
so that the expansibility of bank credit on the
basis of additional reserves is limited. Even if
deficit financing could be 10 CSD.
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safely undertaken to an amount equal to the
drawing down of the sterling reserves plus
some fraction of the net increase in the money
supply, it would not follow that this is a desir-
able policy."

Now after that, the hon. the Finance-
Minister, in the House of the People,, on the
22nd of March 1954 said: As. against Rs. 521
crores which was at one time the expectation
of external, assistance, we shall have received
Rs. 231 crores by the end of the Plan period.
That leaves a difference of Rs. 290 crores.
That Rs. 290 crores, added to the 310 crores,
(shortfall in domestic resources) is Rs. 600
crores, and Rs. 600 crores is the measure of
our increased difficulty, so to speak, in
implementing this Plan. Therefore as a result
of that, whereas under the original Plan we
thought that we' ought to be able to do with
deficit financing to the extent of Rs. 290
crores, we shall now have recourse to deficit
financing to the extent of Rs. 890 crores for
the whole of the Plan period. And that means
that for 1955-56, other things remaining
equal, we shall have to have-deficit finance of
the order of Rs. 395. crores. That is a
tremendous task. It means that you will have
to create money almost to the extent of the.
size of our revenue budget.

1 PM

And the next day, he realized the
tremendousness of the task and he said in that
House, "I wish to point out that I do not
regard it as a cure-all"—this deficit
financing—"It has to be administered as a
medicine and not to be taken as food. When I
said that deficit finances in the next two years
may be of the order of Rs. 600 crores it
merely means an arithmetic exercise and it is
not a statement of policy."  That is very
satisfactory.

Then we have also been supplied with a
chart, by the Finance Ministry I believe,
which also places deficit financing in the
region of 803 to 900 crores.
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[ShriJ. S. Bisht.]

Now we know that Shri Deshmukh is one
of the ablest Chancellors of -Exchequer whose
integrity and whose desire to safeguard the
interests of the middle-class and of all classes
in general is very well known to us and we
know that he will do it. But the point is this.
This deficit financing itself seems to require
planning in order to cover up all these Plans. If
it were merely a question of the First Five
Year Plan we might even take the risk of a
little inflation but then there is in the making a
Second Five Year Plan. In this connection I
would quote again from "Economic
Development with Stability" the Report
presented by a Mission of the International
Monetary Fund. "In the long run, the resources
for development—and development is a long
run problem—must come from taxes or
savings out of the current income of the
people, or they must come from resources
provided from abroad. The problem of
inadequate resources must be faced and met. It
cannot be hidden by the excessive creation of
credit reinforced by controls to avoid an
obvious and active inflation."

Now the point is this. The Government of
India or the Planning Commission are
preparing another Five Year Plan. So what we
would like to know is how that Second Five
Year Plan would be covered by these
resources because even to reach the target that
is laid down by the present Five Year Plan we
will have to go to the full extent of 600 crores
of additional deficit financing or about Rs.
390 crores in the next year as against Rs. 250
crores this year. Even if we take that this
would be the actual position and we come out
unscathed from it, how are we going to
finance the next Five Year Plan. As far as |
can see, you must either enforce some sort of
compulsory savings on the people because the
real resources are those derived from the
savings of the people for which they may even
have to make some sacrifices by effecting
economies in their -current consumption
thereby releasing funds for investment. So
you
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must devise some scheme for compulsory
savings both in the public sector as well as in
the private sector or you must combine it with
some external aid whether it is from the
Commonwealth countries or other countries,
as the Finance Minister has said, or, in the
alternative, the Second Five Year Plan should
be so framed that it will not mean any further
deficit financing. Here, I shall only end by
giving the judgment of these experts of the
International Monetary Fund. "To protect the
present standard of living of the lower income
groups, it is necessary to avoid inflation. Any
considerable rise in prices will inevitably
make it difficult for large numbers of people
to maintain their present consumption of
essential goods. Furthermore, inflation will
result in an inequitable shift in incomes, with
windfall profits to entrepreneurs and arbitrary
losses to those who cannot defend their
shrinking real incomes." We have 2i crores of
people with fixed income and they together
with their dependants constitute nearly 7 to 8
crores of people which is nearly 20 to 22 per
cent, of the population of India.

And I would enter this plea with the
Finance Ministry that at least every attempt
should be made, whatever the cost, in cutting
d'own the target for the Five Year Plan in
order to avoid any sort of inflation that will be
the last straw on the camel's back, and we
know that the suffering will be very very
acute.
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Now, there is only one more point to which
I wish to invite the attention of the Finance
Minister and that is with regard to the sales
tax. The various States in India are imposing
sales tax in various degrees, sometimes
multiple sales tax, with the result that the
trade and commerce of the country is greatly
handicapped. 1 would, therefore, submit that
some sort of uniformity should be attempted
whether it is by way of advice to the States or
by inducing them to some sort of central
legislation. Central legislation would be the
solution with the administration left to the
States. It would avoid all sorts
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of anomalies and anachronisms and other

complications.

Coming to another point, while the Taxation
Enquiry Committee is on, I think it is very
important to bring it to the notice of the
Finance Ministry that these local bodies, like
municipalities, notified areas, cantonment
boards etc., also impose what are called octroi
duties or toll taxes. Now we have got one
country with one citizenship and we should be
free to move about anywhere without being
asked to halt at every toll bar and to pay
terminal tax, or goods tax or some other tax. It
should be possible for the Government at the
Centre, or for that matter for the State Gov-
ernments, to so arrange this tax that if they
want to impose a tax, it can be collected
centrally and then distributed to those local
bodies that will be adversely affected by the
abolition of these tolls and octroi duties.

The last point which I wish to bring to the
notice of the Finance Minister is this. The
Government of India in this Budget has
provided about Rs. 3 crores for local bodies
and the Finance Minister was pleased to say
that it would be granted to municipalities and
other institutions for the improvement of
drinking water, sanitation and so on. I should
like to know how much of that money has
been granted by the Central Government so
far. My own personal experience is rather very
disappointing. [ approached the Planning
Commission last year. In fact I addressed a
letter to the Finance Minister himself asking
for a petty sum of Rs. I5 lakhs for improving
the water supply of Naini Tal, a hill station and
the summer capital of Uttar Pradesh. The
scheme had been vetted by the engineers of the
Uttar Pradesh Government and it had been
passed by the Public Health authorities of the
State Government. It had also received the
administrative sanction of the Uttar Pradesh
Government. All that was required was that
the scheme which had been well worked out
by the Public Health Engineering Department
of the State
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should get the sanction of the Centre and I
thought it would get a prompt sanction from the
Central Government. But it is now nearly 12
months and I have heard nothing about. I do
not know how much amount has been spent
from this provision but looking at the rate at
which the sanction is delayed, I think those Rs.
3 crores will lapse because there i is only one
more year left. I would, therefore, request the
hon. the Deputy Finance Minister to look into
this particular case and sanction this little
amount out of those Rs. 3 crores for the
improvement of water-supply in Naini Tal.

SHRI RAJENDRA PRATAP SINHA (Bihar):
Mr. Vice-Chairman, we have now stepped into
the fourth year of the Plan after having com-
pleted the first three years. The year 1953-54
was different from any of the years since
independence. The age ! of shortage has given
place to some abundance. The Government
have better stocks of food than they had in any
of the previous years. The industrial production
was also at its peak and many of the industries
recorded target productions. There were
commodities which were in surplus, and the
commodity market was easy. The protagonists
of the Plan will say that the Plan is on its way to
success and it has achieved the purpose of
relieving distress and want in the country. My
answer to them is this, that merely production
cannot be the standard for judging the
economic efficiency or the economic prosperity
of the country. The standard should be
employment. We have to see whether in three
years time there has been an increase in
employment, whether the Plan is providing
employment as was anticipated in the Plan or
whether it has failed to do so. I shall give
certain figures. The figures given for em-
ployment in the Plan were—Agriculture 23
lakhs; Cottage Industries 20 lakhs; Industries 4
lakhs; Irrigation and Power 2,50,000; Roads 2
lakhs; Building and Construction 1 lakh;
Minerals 4,000, making a total of 52,54,000 in
five years time. It is
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Lbhn Kajendra Fratap bmna.j obvious that

now we arein the |middle of the Plan,
but employment | to this extent has not been
generated. I There was a discussion in the

other J House on the question of unemploy-
ment occasioned by the Resolution of Mr.
Gopalan and the hon. the Finance Minister
introduced an amendment to the
Resolution calling forth a change in the
Five Year Plan in order to increase the
prospects of employment. Therefore, 1
maintain  that even the Government  has
accepted the position that the Plan has failed to
generate employment which it was expected to
do. The failure of the
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original Plan to create employment is now not
left in any doubt.

THE VICE-CHAIRMAN (SHrRI B. C.
GHOSE) : Mr. Sinha, will you take more time?

SHRI RAJENDRA PRATAP SINHA: Yes,
Sir.

THE VICE-CHAIRMAN (SHrR1 B. C.
GHOSE): The House stands adjourned till 8-15
A.M. tOmoITow.

The Council then adjourned till a
quarter past eight of tne clock on
Thursday, the 22nd April 1954.



